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LEGISLATIVE ASSEMBLY.
Thursday, 7th March, 1929,

The Assembly met in the Assembly Chamber of the Council House at
Eleven of the Clock, Mr. President in the Chair.

%
SHORT NOTICE QUESTION AND ANSWER.
ARREST OF MABATMA GaANDHI AND MR. Kmax Rov.

My. 0. Durasiswamy Aiyangar: (a) Is the Honourable the Home Mem-
ber aware that Mahatma Gandhi and Mr. Roy were arrested in Calcutta
for having orgnnised burning of foreign cloth?

(b) Will the Honourable the Home Member be pleased to state at
whose initiative the arrests were made?

(¢) Was the Government of India or His Excellency the Viceroy con-
gulted before the arrests were made?

(d) Were the arrests made in pursuance of any instructions from the
Sceretary of State for India?

(¢) Did any communication pass between the Local Government and
the Government of Indin before and after arrests regarding the arrests?

(f) Will Government be plensed to lay the correspondence on the table?

The Honourable Mr. J. Orerar: (a) and (b). The {acts are that,
in view of an announcement made in the Press that a public
meeting was to be held in the Shraddhanand Park on the evening of the 4th
Mareh, at which foreign cloth was to be burnt, the Commissioner of
Police, Caleutta, with the approval of the Govcmmen‘o of Bengal, wrote
to Mr, Kiran Iim. Sccretary, Bengal Provincial Congress Committee,
pointing out that the lighting of such a bonfire would be an offence under
section 66 (11) of the Calcutta Police Act, 1866. At the meeting, Mr.
Gandhi stated that he was advised that the notice had no legal effect and
that he took personal responsibility for the bonfire. The bonfire was lit,
and the police proceeded to extinguish it. The Commissioner of Police
subsequently visited Mr. Gondhi at his residence and informed him that he
.- would be put on trial for abetment of an offence against the Calcutta Police
Act. The case against Mr. Gandhi, Mr. Kiran Roy and others has been
fixed for the 26th of March and Mr, Gandhi has given an undertaking that
there will be no further burning of foreign cloth in Calcutta until the case
has been decided.

(¢) and (d). No. The question of dealing with an alleged offence under
the Calcutta Police Act is cntirely a matter for the Local Government.

(¢) and (f). No such communication passed between the Local Govern-
ment and the Government of India before these events. But the Local
Government reported the facts afterwards, and the substance of their
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1606 LEGISLATIVE ASSEMBLY. [7Ta Mar. 1920.

report has ulready been given to the House in this answer. I do not
therefore propose to lay any correspondence on the table,

Mr. O. Duraiswamy Alyangar: Are Government aware that Mr.
Pilcher, in the House of Commons, raised a question as to the burning

of foreign cloth, and what steps the Government of India were instructed
to take?

. The Honourable Mr. J. Orerar: I have seen a Press report to that
effect.

Mr. 0. Duraiswamy Aiyangar: In pursuance of that question and
answer in the House of (‘ommons, did the Government of India receive
any instructions, general or otherwise, from the Secrétary of State?

The Honourahle Mr, J. Orerar: No, Sir.

Mr, Ram Narayan Singh: Are Government aware that this arrest
of Mahatma Gandhi has created great excitement in the minds of the
people of India?

The Honourable Mr. J. Orerar: I am prepared to recognise that that
may be so.

Mr. Ram Narayan S8ingh: Are Government aware that it is
Mahatma Gandhi who has succeeded, to a large extent, in winning away
the vouth of India from revolutionary movements?

The Honourable Mr. J. Crerar: That uppears to me, if I heard it cor-
rectly, to be a hypothetical quesiion, Sir.

Mr. 0. Duraiswamy Alyangar: Did the police officers of Calcutta {ake
the advice of the Advocate General of Bengal sbout the application of
that Act to the particular circumstances of this case?

The Honourable Mr. J. Orerar: I have no information to that effect,
Sir. I have placed the House in full possession of all the facts with which
I am acquainted and I hope that Honourable Members will not press me
to make any further statement on a matter which is now sub-judice.

Mr. Ram Narayan 8ingh: Are Government aware that Mahatma
Gandhi is the greatest saviour of British life in this country?

Mr. 0. Duraiswamy Alyangar: Will the Honourable the Home Member
or the Government of India call for correspondence from the Local Gov-
ernment and see if they can see their way to direct the withdrawal of the
prosecution?

The Honourable Mr. J. Orerar: 8ir, this matter is sub-judice and I
mugt adhere to my decision that it would be improper for me to make ange
statement on the merits of the case.

Mr. C. Duraiswamy Alyangai': Is the Honourable Member aware that
it is on'y when a matter is sub-judice that the question of withdrawal of
prosecution avises?

Mr. Rem Narayan Singh: Are Government aware that Mahatma
Gandhi’s arrest may disturb the peace and order in this country?

The Honourable Mr, J. Oreiar: I trust, Sir, that that will not be a
consequence.



STATEMENT OF BUSINESS, !

The Honourable Mr. J. Orerar (Leader of the House): With your per-
mission, Sir, I desire to make a statement about the probable course of
Government business in the week beginning Monday the 11th March.
Honourable Members are alreadv aware that Monday the 11th, Tuesday
the 12th and Friday the 15th have been allotted by the Governor General
for the voting of Demands for Grants. In addition, the House will meet
cither on Wedneeday the 138th or Thursday the 14th for the same purpose.
Owing, Sir, to the inadvertent absence from the House yesterday of my
colleague, the Honourable Sir Bhupendra Nath Mitra. Government are
slightly behindhand with their legislative programme. I have accordingly
requested you, Sir, to direct that the House shall sit for the transaction
of Government business on Saturday the 16th, first to take the remaining
stages of the Workmen's Compensation (Amendment) Bill, and »secondly
to take certain non-contruversial business which is as follows:

A motion to re-circulabe the Income tax (Amendment) Bill, as
reported by the Belect Committee, and motions to take into
consideration and pnass the Bill to amend the Presidency-towns
Insolveney Act, which has been puassed by the Council of
State.

ELECTION OF THE STANDING FINANCE COMMITTEE FOR
RAILWAYS.

Mr. President: I have to inform the Assembly that the following Mem-
bers have been elected to the Standing Finance Committee for Railways :

Mr. A. H. Ghuznavi,

Mr. N. C. Chunder,

Mr. Fazul Ibrahim Rahimtulla,
Mr. Muhammad Yamin Khan,
Mr. Yusuf Imam,

Rai Bahadur Tarit Bhusan Roy,
The Revd. J. C. Chatterjee,
Mr, W. M. P. Ghulam Kadir Khan Dakhan,
Pandit Nilakantha Das,

Mr, M. S. Aney, and

Tandit Dwarka Prasad Misra.

The Honourable 8ir Bhupendra Nath Mitra (Member for Industries and
Labour): 8ir, I am grateful to you for having given me this earliest oppor-
tunity of making my profuse apologies to you and to this House for not
having been in my place when a motion standing in my name was due to
be taken up yesterday. I was called away from the House to dispose
of some urgent business and when I left the House for a few minutes I
had no idea that the motions standing before the one which I was due
to move would be disposed of as quickly as they were.

Mr. President: I am sure the House will agree that the Honourable
Member has donoe just the right thing that any Honourable Member simi-
larly sibuated should do, and I congratulate him on it.

(1607 ) A2



THE GENERAL BUDGET—LIST OF DEMANDS.

SECOND STAGE.

Mr, President: The House will now take up for consideration the De-
mands for Grunts on the General Budget. Ordinarily Demands for
Grants would be taken up in the order in which they appear on the paper,
but in this particular ease I have to some extent waried that order in
uccordunce with the wishes of the D’arties conveyed to me by the Leader
of the House, 1 propose, in accordance with that arrangement, to take
up the following Demands for Grants in the order in which I mention
them: Nos. 18, 85, 28, 88, 70, 65. After having disposed of these De-
mands, 1 propase to go baek to Demand No. 16 and then take the subse-
quent Demands in the order in which they appear on the paper.

Ezxzpenditure charged to Revenue.
Demaxp No. 18.—SaLT.
The Honourable Sir George Schuster (Finance Member): Sir, I beg to

move

“That a sam not exceeding Rs. 86,905,000 Le granted to the Governor General in
Council to defray the charges which will come in course of payment during the year
ending the 31st day of March, 1830, in respect of ‘Balt’.”

Pandit Nilakantha Das (Orissa Division: Non-Muhammadan): Sir, my
cut is not a token cut, It is a cut to be discussed on its merits. Bug as
my friend Mr. Kelkar is moving a token cut of IRs. 100 only and as I
understand by Party arrangements .

Mr, President: The question is whether the Honourable Member wishes
to move his cut or not,

Pandit Nilakantha Das: With your permission, Sir, I should like to
postpone . . . . .

Mr. President: There is no question of postponement. If the Honour-
able M¢mber wishes to move his cut, he is entitled to do so now.

(Pandit Nilakantha Das did not move his amendment.)

Possibilily of maling India sclf-supporling in respect of Salt Supply.

Mr, N. O. Kelkar (Bombay Central Division: Non-Muhsmmadan
Rural): Sir, I move:
“That the Demand under the head ‘Salt’ be reduced by Ra, 100.”

I move this with a view to raisc the question of making India
gelf-supporting in respoct of salt supply. S8ir, this is & subject which is
likely to make a large demand on any one who wishes to deal with it in an
adequate manner. But I will try to be brief and also observe the limita-
tions which I have in this respect imposed upon myself by the wording of
the motion of which T have given notice, namely, to comsider onty the
question of the possibility of making India self-supporting in point of sal{
supply. At the same time, I must observe that it is not absolutely irre-
levant that the question of salt duty should be treated along with this, for
the question which I am raising, namely, the self-sufficiency of salt, pre-
supposes that there will be greater and larger production of salt as well

(1608 )
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as greater consumption of salt, and in that case it will lead necessarily
to an increase in the collection of salt duty. Then again, in order that
India should be self-sufficient in respect of salt, perhaps an import duty
of a protective character may have to be imposed, as we say it should
be, and in that case also there is likely to be an increase in the salt reve-
nue. From these two points of view, I feel, therefore, that the consider-
ation of the question of the salt duty also becomes relevant, '

Now, there are two views on this subject. I will summarily dismiss
this sub-topic or side topic. 'There are, as the House knows, two views
about the salt dutv. One view is that the salt duty should be totally
abolished. The second view is sometimes expressed in the action of Gov-
ernment who do not hesitate to keep the duty, even at Rs. 2.8-0, I
occupy, I should say frankly, a somewhat middle position. I would cer-
tainly be opposed to the keeping up of the duty at Bs. 2-8-0 in any case
and under any circumstances. At the same time I would
not oppose n smaoll salt duty, becasue it would be a revenue
duty, and 'in my opinion, even the poorest of the poor under the consti-
tution and under this Government, if they should be self-respectful,
should be expected to contribute say about 8 annas for & maund of salt.
Therefore, I occupy in this respeet, as I said, a somewhat middle position.
In this respeet, I make my own, the arguments which have been very
succinetly stated by the Taxation Inquiry Committee with reference to

salt. They say: .

“The objections to this tax are all well known. It falls on a necessary of life,
and to the extent that salt is essential for physical existence it is in the nature of
a poll tax. The bulk of it is paid by those who are least able to contribute anything
towards the State expenditure. Salt is also required for varvious industrial and
agricultural operations, and for cattle. Unlear it is issned duty free for these purposes,
some burden is thrown upon the industries in which it is used.”

That is the view on one side. On tho other side there is the view put
forward by Sir Josish Stamp, He says:
“T ghould work out the salt Lurden on a Iow income (riu salt) and ask. if abolished,

or altered, in what proballe respects well heing would be improved by the ordinary
exercise of the improved purchasiny power. If inconsiderable, I should continue the

burden.""

That is very nearly my position. There should te a duty on salt, but
it should be very clearly very inconsiderable, so that it may not fall heavily
on the poor people; and further, il such a tax is levied and collected, I
would maintain that the proceeds, if not absolutely earmarked, should be
;mderutood to be spent for the poor people from whom that duty is col-
lected.

Having said so much to prove the relevancy of the question that it
in possible to make India self-supporting in respect of salt supply, I now
turn to the main thesis, and that thesis easily lends itself to asking a
number of questions, and, therefore, by asking those questions I nm going
to indicate the heads under which I am going to diseuss that matter here.
The first question will be, does India get sufficient salt for all and
various purposes at present? The second question will be, even if she
does so, why should even a part of that salt ecome from atroad? My
third question will be, will it be impossible or unjust to take steps to
prevent imported salt coming into India? My fourth question will be,
what will be the proper method to stop this import? Then if we stop the
imported salt, can we make up the deficiency 'in India iteelf? If
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[Mr. N. C. Kelkar.]

80, by what methods? And the last question will be, what have Govern-
ment done so far in the right direction.? I suppose these various
headings will generully give this House, in anticipation, an idea of what
1 am going to say about the subject. Taking up the first question, as to
whether Indis at present gets the needed quantity of salt for all and
various purposes, I should begin with this basic remark that, even for
purposes of jail dietary, Government recognise that about 14 to 15 lbs.
should be the average per head per year for each prisoner. Of course,
there are various figures for various provinees, and the average goes up to
1760 lbs. per head in Bengal, Madras, Bihar and Orissn.  These are
practically rice eating provinces. Then it is 14 lbs. in Assam, which js
also mostly a rice eating provinee, and 11 lbs. in the rest of the provinces
of India which arc partly bajri and joiwcari eating and not wholly rice eating.
But if we take all those figures together, one may fairly say that the jail
dietary includes about 14 lbs. of salt per head per year. But that is the
minimum. Your ordinary home dietary or household dietary ecertainly
cannot be satisfied with that small measure of salt. Therefore, I should
like to add something to that. Then, again we have got to take into
considerntion the demands made by the agricultural operations and the
industrial operations of the country and also the demands made for medicinal
purposes. 1f we put all these three things together. in addition to the
household dietary, I think T may fairly presume that the average amount
of salt per hend required in India would be 16 lbs. per annum. Taking
the Indian populntion at 80 erores and making up a caleulation on that
basis, for 80 crores of people at the rate of 16 Ibs., I think the total
amount would come to about 8 crores of mnaunds or roughly 21 lakhs of
tons of salt. As against this, what ir the quantity of salt now available in
India? That quantity comes to about, in my opinion, 5.28 crores of maunds.
Therefore, obviously there is n defeet of nt least 72 lakhs of maunds in this
respect. Then, harking back to the main theme, namely, that India should
be self-supporting and assuming that imports have got to be excluded,
deducting from this the quantity of imported salt which is 165 lakhs of
maunds,—if India should be self-supporting we shall have to produee in my
opinion 287 lakhs of maunds in India.

Now, T have taken 16 lbs. as the average measure of salt consumption
in Indin, but if you look at the figures of other ecountries you will find
that T have not made an overestimate in this respect. For, look at the
figures of sult consumption in other countries:

For England . . - - . «v 40 1bs.
Portugal e . .. . o «. 35 1bs.
Italy . .. .. . . . +e 20 ]bs.
France .. . . e . . «o 18 1bs.
Even Russia .. .. . . . .. 18 1bs.
Belgium . . . . e .. 18} lba.
Australia .. . .. - . .o 161bs.
Bpain .. . . - - .. .. 12 1bs.
Prussia .. . .e . .e . +o 14 1ba.
British India .e e o . . .. 10to121bs
Holland . . . .a . .o 114 lbs.
Sweaden and Norway .. . . . e 9§ lbs.

SWEtSerlnnd e 'y . e 'Y e 8} lb!-
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If you look at these figures of consumption in other countries, even
admitting that some of these countries are highly and intensely organised
for industrial purposes, and require a much larger measure of salt than
India would require under present conditions, even then, 1 think, it will
be adinitted that the measure of 16 lbs. is not a very ambitious one. India
is snid to be an agricullural country and agricultural cattle have necessarily
to be considered along with agricultural population, but, for the present,
1 think no one takes any account of the mecasure of salt that would Le
required for keeping these poor dumb agricultural cattle in health. If a
man does not get salt to eat, how can he get for the poor cattle salt to eat?
But every one knows that, even these cattle have got a very good relish
for salt, and I have seen large blocks, where they were available, put before
the cattle and licked out of shape in coyrse of time by these cattle. That
proves that, even cattle like salt, but unfortunately they cannot get it.
‘That is the difficulty. For industrial purposes the salt required would not
be very large, but for medicinal purposes it is required. As I said, for agri-
cultural purposcs especially it is a good fertiliser, from the medical point
of view it is a germicide, from the ordinary man’s point of view it is an
appetiser and it produces good taste and relish. TFor all these reasons, I
think 16 lbs. per head per year would not ke considered a large demand,
and as I have already shown, taking the imports and home production
together, there is still a large leeway to te made in this respect.

Then, the question is, why should even a part of this supply come from
abroad? I think, it is a very legitimate and natural question to ask how
salt is produced. What is the raw material or stuff out of which salt can
be manufactured? Have we not got that sufficiently in India? The con-
siderations in favour of India being self-supporting in this respect are these.
First of all, we have got a very long seaboard. Then we have got sunshine
and prolonged summer weather in India. There is cheap labour, and there
is the hereditary knowledge of the manufacturing processes, for, vou
must remember that we were not born only after the British came to India.
We lived in this land long before. We did eat salt, and in order that
we should eat salt, it must have been produced and there must have been
skilled artisans to produce it. Could we not. therefore, claim a rich heritage
of skilled knowledge of the art of producing salt in this country? Certainly.
Therefore, I say, we have a large sea-toard, sunshine, prolonged summer
weather, cheup labour, hereditary knowledge of manufacturing processes
and the possibility of improved methods by a little research and guidunce
and we are all learning new methods. Fven supposing our methods were
-old fashioned and antiquated, still we are being educated now and we are
-coming in touch with new methods, and India’s mind. even among the
ranks of the people who produce salt, I do not think is non-receptive to that
extent. You entertain the hope and ambition of teaching the agriculturist
to improve his methods. Cannot you entertain a similar ambition to be
able to teach improved methods for salt manufacture, if vou mean but to
do it? Then, there is a sufficiency of eapital required for this purpose in
India: It is not a business which requires a very large amount of capital
and we can certainly lay claim to this, that for this tusiness in particular,
India can produce its own capital. 8o- much from the point of view of
-quantity and quality. That being the case, why do we import a large
-amount of salt from abroad?

Mr. X. Ahmed (Rajshahi Division: Muhammadan Rural): Because it is
of superior quality.

-
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Mr. N. O. Kelkar: As to the possibility of increasing the quantity of salt
in this country, I supposc that does not need any elaborato argument,
8till what do we find? We find that both Burma and Bengal import and
practioally use only imported salt. In that particular respect, they differ
entirely, from the other provinces in India. With regard to the improved
quality of salt, it has been admitted by Government themselves that
salt of an improved character can be produced in this country. There was
a debate in this House in 1925 and I would just like to read out to the
House what Mr. Lloyd, on behalf of the Government, then said :

_ “The view of the Central Board of Revenue is that, in all probability, it is pos-
sible to produce malt in Madras on a very large scale which will be good enough for
Bengal. We also claim that some of the salt which we are producing in our own
monopoly sources in Northern India is equally good.”

The difficulty, however, arises from distance, freight and so on. I am not
merely concerned with that. T want to place Lefore the House the fact
that the particular quality of salt required for Bengul can be produced in

Madras and certain other parts of the country if Government mean to do
it.

At present we find from figures that the imported snlt mostly goes to
Bengal. Bengal consumes five lakhs of tons, valued at Rs. 174 lakhs.
Burma takes one Jukh of tons valued at Iis. 26 lakhs. The imperts from
the British Empire nre 2-61 lakhs of tons, valued at Rs. 80'15 lakhs, and
the imports from foreign countries are 3:34 lakhs of tons, valued at 94.16
lakhs. These two items together would show the large amount of money
which could easily be kept in this country and which is now unnecessarily
being driven out of il, simply because Indin is not, at the present moment,
in a position to produce the particular kind of salt which it is alleged is
required for a particular province or two.

Then with regard to the improvement of the quality of salt. T should
like incidenta'ly to mention my experience here.  Some years ago I visit-
cd at Belapur a friend of mine who was himself a manufacturer of salt. I
visited the place and was looking at the operalions. The first crests of
sult were very fine and white, and then, as T was standing there T saw that
the man who was appointed to gather the crests, dipped “down a shovel a
little deeper and brought along with the upper surface salt a little mud. and
made the whole thing unclean, or rather not so white. T was struck at
it. I asked the man why thnt was 8o, and he said *‘Teople sometimes
are fools. They go by mere Inbels and they acquire habits. In that res-
pect, if we bring out the uppermost salt. it is regarded as less salty than
if it is of n darker character’’. That salt of the darker character is saltv
and.is manufactured in certain parts of the Bombay Presidency. My point
is not what the Bombayv people should or should not eat, but that it is per.
fectly possible to manuvfacture quite good kinds of salt even in pans near
about Tombay. That is my point. '

Now, the question arises, why shou'd there be so much of importe of &
particular kind of salt from foreign countries into Bengal and Burma?
The one explanation that we have been able to gather from Government in
nll their statements and. replies is that, Bengal people and Burma people
like a perticular quality of salt and that we cannot he'p it. But the ques-
tion is, whether this was n natura] taste on their. part, or that this. taste:
was foroed upon them by Government by any artificial methods, by whichr
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they benefited the foreign and British mearufueturer of salt.  In this con-
nection, I need not remind the House of the history of the salt tradc and
salt manufacture in the times of the East India Company.  This business:
has passed through a number of vicissitudes. 1t was at one time an ab-
solute Government monopoly.  Then, 1t was not a Government mono-
poly. 1t wns an excise busivess at one tinie. It was a mixed excise
and ‘monopoly at another timie. There were very high import duties put
upon this.  That means that the rulers of that time did exactly what
they liked, but tuking all that together, the net result is that this foreign
imported salt, said to be of a fine quality, bus been persistently imposed
upon the Bengali and Burmese people in the interests of the British manu-
facturers.  For that reason, 1 say a double wrong is heing done to the
people of Bengal and Burma.  You first impose a salt on them for n space
of 50 years, make them acquire an artificial taste for that kind of salt, and
then turn round wund say ‘‘Here are these people wanting this particular-
kind of salt. How can you prevent them from eating that kind of salt?"’
But in a'l this, Government escapes ita own obligations. We, on the
contrary, do insist that, though F.cngal may like a particular kind of salt,
the first duty of Government is to prevent foreign salt coming in, even
at some sacrifice of the taste of the Bengnli people, and secondly, along
with it, to teach the people to improve their own methods
in India and to produce the kind and quality of salt that
may be required by Bengul and Burma. But that is n subject which I
would not like to taclk'e myself, but will leave it to my friend Mr. Neogv
and to my friend from Burma sitting up there.  They will take care of
that allegation against the people of their provinces. Tf the representa.
tives from those two provinces suy that they want a particular kind of im-
ported salt, jrrespective of the cost and the consequences to India, I have
nothing to say. But if they will stand up in their places and say, ‘‘No.
This taste has been created by the Fritish Government and imposed upon
us in the interests of the British manufacturers, we are prepared to give
up this taste if an honest effort is going to be made to produce a better
kind of salt in this country”, it is a different matter altogether, 'There-
fore I leave that question entirely to my friends from Bengal and Burma.

Then the next question is what steps should be taken Lo prevent the
import of foreign salt.  The first and obvious thing is to put n heavy
protective import duty on it. Jf you sny that the Bengnlis have ncquired
a taste for a luxurious kind of salt, let them pay through the nose for it.
Why not? Impose a heavy duly in the gencral interest of India with a
delibernte purpose, in order to make India sclf-contained in a number of
years. Then the Bengali people will have to give up this acquired habit
or submit to the costly foreign sa’t for the time.

Mr. K. Aiimed. Thut is oppression. ,

Mr. N. 0. Kelkar: I am not so clever as you, Mr. Ahmed. My line
of argument is being disturbed. Then, as for the import duty, the British:
Government have got a precedent in what the Bast India Company did,
and certainly the present Eritish Government cannot say that the pre-
decessors of the present (Government were wrong. What did the East
India Company do? Bombay was paying a duty of 12 annas per maund
on the indigenous salt. The duty on mnported salt was between Rs. 5
and Re. 6. It was as high as that, but all thiz disappeared in the era of
free trade which came trumpeting its benefits into this country, and while:
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trumpeting its own glory, deliberately killed the indigenous industries of this
country. We painfu'ly remember that the era of the propagandists of free
trade was the worst era so fur as India was concerned. 8o a wave of
principles of free trade came upon India, and then at home there was
‘ingistence from the Parliamentary Government that import duties and ex-

-cise duties in India should be equalised. - As if equulity is the onmly eri-
terion of equity !

But how did this free trade help the foreign importer of salt? He
was already ahend of all other countries, and especially India, in point of
facilities for shipping.  British merchants had their own shipping as much
as they required to enable them to bring out salt at a very low figure.
‘There was no competition for the British shipper. He could afford to
‘bring salt at very cheap rates and flood the country with it, so as to bring
Indian salt under a discount. In this particular manner was the opinion
deliberately created, under very artificial conditions, in the minds of certain
people in certain provinces, that imported salt was better than Indian salt,
and now Government come forward and fling that argument in our faces,
and whenever we sav that India should be self-supporting, they say that
Bengal and Burma want this particular kind of salt, and how are we to
make it costly to import? But I do maintain that it would be quite fair
10 make imported salt costly for Bengal and Burma.

Now the East Indin Company did it for one purpose, and I would say
‘that the British Government should do it for another purpose.  Why
did the East Tndia Company do it, that is, maintain this distinetion be-
tween 12 annas and five or eix rupees a2 maund?  They did it in the in-
terests of their cwn producers of salt.  Only change the purpore and
motive, and do the same thing.  Place a very high duty on foreign salt
with the intention of discournging its importation and improving the in-
wligenous product.

Mr. K Ahmed: Why don't you boycott ‘L imported salt then?
Mr, N, O. Kelsar: The time Las come to huveott yvou!

Mr. K. Ahmed: 1hat is very unfair; vou cannot change our taste for
Liverpool salt.

Mr. N. C. Kelkar: Then the second method by which this can be done
iz that the salt operations should be centralised and organised under one
suthority. It has been done to a certain extent, but cven now there is
.an echo of the remnant of things by which the organisation of salt control
was distributed over different provinces, end there was provincial rivalry
-among provinces in this respect. Salt is an Imperial cess or tux. It
.goes into the treasury of the Government of India. The administration
partly takes place in the provinees no doubt, but it is supervised in the
name of the Imperial officials, so that, although the operation takes place
in the provinces, the provinees, as such, have nothing to do with im-
proving the trade or bemefiting by its profita.  Therefore the essential duty

of Government is to organise with a view to improve the salt manufaeture
dn the different. provinces.

I think this point was made vecy clear in the debates of 1925 by Bir Siva-

swamy Aiyer, who was well acquainted with the conditions of salt produe-
gion in Madras. Government should undertake research and experiment
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for improving the quality of salt. Ycu have undertaken research for
agriculture in India; what are you going to do in regard to salt? Have
you established a Board of Research for salt? Have you made any ex-
periments?  If you have, are you prepared to declare and place before us
the result of those experitnents? Are you prepared to cvo-operate with us
and approach a'l salt manufacturers and ask them what their demands
are and give them encouragement and help? If you are prepared to do
that, (;Jhere is absolutely no doubt that the manufacture of salt will be im-
proved.

Mr, K. Ahmed: Why don't you move a Resolution?

Mr. N. 0. Kelker: Then they must of cowse conduct their own ex-
periments. Then Government must lower railway freights for wagons re-
quired for eonveying salt from one part of the countrv to another, and Gov-
ernment must make available to salt merchants empty coal wagons return-
ing from stations in the neighbourhood of enlt producing aveas. Then the
question comes, whut have (Government done so far in this direction?
Now, there hus been considernble agitation and protest going on from Bihar
and Orissa and Madras, but I shall leave that topic to be dealt with by my
friend who comes from Madras, and to others who come from Bihar and
Orissa. 1 am not going to take that task upon myself here. I will only
refer the House to what two Europcans themselvés said in the debute in
1025, with regard to the offer of Government to do this sa't business. One
representative was from Madras and the other from Bombay. I will first
read what Mr. Fleming had to say in that discussion, He said:

“Burma was » considerable producer at one time. Previous to the War, I think,
1 am right in sayinz there was a lot of salt coming in from Germany and the actual
manufacture only amounted to 12,000 tons a year. Supplies of salt Lecame short during
the War and the Government put out very strong efiorts to encourage the manufactwre
of salt locally, which I think 1 am right in saying was brought up to between 40 and
50 thousand tons in 1917. It increased still further until nbout 1910, just after the
Armistice, the encouragement previously given to salt manufacture in Burma was
withdrawn, and the reason why it was withdrawn was because the revenue obtained
from salt went to the Central Government and the Local Government could net
encourage the industry which entailed on them a considerable sum of money in
collecting the excise duty.’’

With the appearance of War Government made themselves believe and
permitted others to believe it possible to produce everything in India, but
when the Armistice came all this encouragement was withdrawn:

““Mr. Willson, and others, I believe, referred to the matter of the taste of salt,
Balt is put to other uses in several provinces besides eating. It is used for curing
hides and salting fish, and considerable quantities of Burma salt were used for the
latter purrou. Since the industry has died, the import of foreign salt is evidently
considerable, seeing that in the explanatory memorandum the note against the 34 lakhs
revenue budgeted for, for the coming year from Burma, says, ‘Chiefly duty on imported
salt.” The salt is there in Burma and the industry wants encourazement; it will afford
employment and & means of livelihood to a lot of people who are at the moment
earning rather a precarious livelihood.”

That is what Mr. Fleming said. . And then coming from Madras is
what Sir Gordon Iraser said:

“The past experiments in the manufacture of fine white salt for the Bengal and
Burma markets were failures. But why? Bimply because the Government most de-
liberately and definitely smashed the Lusiness, as I shall explain later on.”
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These are tho vwords which did not come from an Indian, o political
agitator, but from u responsible bueiness man from Madras;, himself u

European. He says that Government most ueliberately and definitely
smashed the business.

He says:

“'Almost_the entire rail trafic between the two places is from north to south, from
Bengal to Madvas, There are thousands and thousands of wagons going back empty
from our Presidency of Madras to the Bengal coulfields.”

He comments on the conditions of the coalficlds and it seems to me
A very casy matter indeed to grant very low freights for salt in trunsit,
The Government requires n duty on sulf even when it leaves the factory.
I will not proceed with that, beeause I lenrn subsequently that  things
have been equulised and made casy to a certain extent, Therefore, I
do recognise that that particular wrong has been redressed to a certain
cxtent, but not altogether. For whereas at present, I suppose salt is
t:lowed to be taken in ships of a particular tonnage, our demand is that
Government should go still lower down and allow smallcr ships also to
curry on this salt trade. We do not admit the validity of the reason
that is alleged on the side of Government that these shipowners would
carry on pirscy all elong the shore. After-all what are they. to gain by
currying on this piracy trade? A fraction of five per cent. of the duty.
That certainly is not & very large temptation, on the contrary there arc
difficulties and risks in landing from bunder to bunder on the coast. They
would not easily undertake that, if they are solely salt merchants.

Then, S'r, about this debate of 1925, I will say this. Till then the
Taxation Inquiry Chmmittee had not made its repcrt. The Committec
was already sitting, but had not drafted its report when the debate took
place in March 1925. That Committee ultimately made its report in
December 1025, Therefore no one could know what view the Taxation
Committec would take. In the meanwhile, it was very convenient for
Alr. Lloyd to give cmple assurance as to what they would do. He said
he would sympathetically consider—the usual cant—he would econsider
cvery proposul that would be put forward and so on and so forth. I
need not repeat them. here. But then, unfortunately for the Government,
the Taxation Committee made its report in December 1925 and its
rcecommendations went agninst the cherished principles of Government.
“What did the Taxaion Committee say? They say:

“The Bengal monopoly was actually given up and nn excise system introduced in
1863, hut mefhwhila tli,wyimporfs had {;-rgwn from 2 lakhs of maunds in 1835 to 29 in
1851 and to 67 in 1863. and it was soon fonrd that the private manufacturer was unahle
to hold his own against the importer at equal rates of duty, and the locally manufac-
tured salt almost entirely disappeared and was replaced by salt from Europe, and later
from Egypt, Aden and the Red Sea.”

That is the process through which the salt trade has passed according
to the findings of the Taxation Committee.

Then, the Committee, in paragraph 176 set forward the reasons why
the inland or the shore trade of salt on a small scale suffers on aceount
of the difficulties connected with the absence of bonding facilities and
the absence of chesp railway freight. These are the two main ressons
why the Indian salt business is suffering. When we talk of railway
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treights, the Finance Member poinis his finger to the Railway Member,
but the Railvay Member is mum. He does not say a single word nbout
it. I do not know what consultations took place betwecen the Iailway
Member and the Inland Revenue authorities. Now that the Railwav
Member is here, I Lkope he will make a statement about these diffieultics,
if there be any. Of course the Government 2annot control the shipping
trade, and impose particular rates of freight for carrving salt. That, [
admit. Eut here again the question of Indian dersus British shipping
comes in. You wunt to maintain your prestige and your ghipping
interests in India; you want to kill Indian shipping and not to give it a
chance. Now, Indiar shipping, of course, is sgall tonnage shipping. It
cannot earry on trade bevond a certain limit. These larger ships will
not tuke salt trade in their hands on a smaller scale. Therefore it
comes to this. We have got an adage in Mahrathi which says:

“The father does not like the son to go out and beg in the streets, because hia

feputation is at stake. The mother does not feed the son, because there is no food at
wome,"" .

This means that between the father caring for his reputation and the
mother not having the food to give the boy, the boy must starve. In
the samc way, the big trade will not undertake the salt business on u
small scale, and the sinall trade is prevented trom doing what it can in
this respect. How, in these circumstances, can the home sale industry
thrive? How is salt to be taken from Madras to Bengal and Burma?

Mr. K, Ahmed: Why don’t you help Bengal and Burma from
Bombay?

Mr, N. C. Kelkar: I want just to refer to what Government have
been doing. 1 said’ that the thing really started in earnest in the debate
of 1925. Now, when the debate for 1926 came up, the Taxation Com-
mittee's repert had been issued in the meanwhile. As soon ns somebody
on this side of the House asked 8r Basil Blackett what he had done
with regard to the salt industry, he took the book wup in his hand and
said: ““This is what we have done'. 1f this is what you have done,
then abide by it. You have made the bed and you must lie on it. You
will never be true to yourself, or to any committee you appoint. 1f
ven appoint a committee, you will negative its recommendations by
appointing a special officer. If vou appoint a special officer and if he
makes rccommendantions with which you do not agree, then vou find
‘some other means of getting oul of the situation. Well, here you have
the Central Board of Revenue which settles the policy, who were advised
against it: But who were the members of that Taxation Committee?
They were:

Sir Charles Todhunter.

Sir Bijay Chand Mahtab,

Sir Percy Thompson,

The Honourable Sardar Jogendra Singh, .
Dr. R. P. Paranjpye,

Dr. L. K. Hyder,

Mr. B. Rama Rau.
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These are all valiant and worthy people. You ought certainly to
accept their findingz on an important matter like this. You appoint o
committee to stabilise the ratio; you appoint the Currency Commission.
There were not ten sentences spoken by the late Finance Member.
during the course of the debate, before he referred to the recommenda-
tions of that Commission. Sir, when you rely on committees, why
don’t you carry out their recommendations? You will never do it, so
iong as the report poes aguinst your cherished desires and opinions. You
negative the recommendations of the committe: which you do not like
by appointing a gpecial officer. Now, that officer, by himself makes
inquiries of some sort. “Vhat sort of inquiries we have no idea about.
1 want to know from the Central Board of Revenue on the floor of this
House to what sort of people they sent their invitations, to whuat mercan-
tile firmg they sent the invitations, and whether they mmade ahy public
cnnouncement stating that they were going to make inquiries or conduct-
ed any propagenda and whether any questionnaire was issued, and so on,
and so forth. What were the steps taken by this special officer to come
into close touch with public opinion before he made a secret report to
the Central Board of Revenue? If we have all this information, then
we can know if these recommendations are worth anything. What did
‘he special officer do? I think my Honourable friend Sir Purshotamdas
Thakurdas asked a question in this Assembly whether that report of
that special officer would be made public. I do not know exactly what
was the reply given by Government. Perhaps when he takes part in the
debate, the Honourable Member will be able to enlighten us on that
point. But I distinctly remember, T was myself present at the debate
on that occasion, I know the question, but I do not know the reply.

He asked a question as to whether that report wins going. tn_ be made
public, but the report wasr not made public. This is exactly
12 Noow®. pe question that was asked, Sir:

“Will the re f the special officer be published and circulated to Members of
the rs;]embl; when G‘Lvernment have made up their mind about it?

ourable Sir Basil Blackett: 1 am not sure in what f:}rm the report has
beel?: hr:mfla;‘:ﬂbzt certainly either the report itself or the contents will be made known
to the Assembly.” : .

8till, Sir, I think that report has not been published. In the Resolu-
tion issued by the Government in 1028 on that special officer's report,
it is stated that the report comsists only of ceriain notes. The report
raade by the Central Revenue Committee is itself based upon certain
notes. "That is the sort of slip-shod answer that has beep given, and
that is the indignity flung upon the deliberate rccomr{lendatmns mg.de by
reople like those who constituted the Taxation Committee. That is your
method of denling with these things. That is the kind of propaganda
vou make in order tc avoid the opinions of people which you know will
be of a particular charncter. You make only a socret propaganda, and
veu never make a public or open propagapcla. That is going to be the
manner of your taking the manvfacturers into your coz}ﬁdence, and t.-hat
is going to be the result of your research and experiments. Certainly
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there ought to be a great propsganda in the country through advertise-
mments in newspapers and through bulletins and every manner of propa-
tunda before you ccme to a decision as to whether there can be an im-
rrovement in the methods of salt manufactura. '

Of course, I would not go into greater detail or criticise the report..
I would leave that to other Honourable Members who may follow . . . .

Mr. President: How many speakers are going to follow the Honour-
eble Member?

Mr, N. 0. Kelkar: T do not know, Sir.

Mr. President: if all the speakers who have been invited to speak do-
Enealfi, then I do not know if the debate would be finished even in two
ays

Mr, N. C. Kelkar: I hope they will please themselves, Sir. I have
just mentioned it, not in order to incite them to stand and speak, but.
gimply because I wanted to throw away that responsibility of speaking
ior the other provinces,

Mr. K. Ahmed: They might speak differently.

Mr. N, 0. Kelkar: Coming now to the Resc'ution issued by the Cen-
trul Board of Revenue. There was a small debate—not & regular debate—
in 1026 when that report wus issued. Since 1926 up to 1920 nothing
hus been done, excepting two things. The latest js the Government
Resolution issued in 1928 upon the report of the officer; and as I gaid
before, I do recognise that certain equalisation has been effected with
1iegard to bond conditions. But as I said at an earlier stage, I do not
recognise equal conditions to be the full measure of equity that is
required. You must give certain other facilities in addition to equality
c{ conditions. You must have a premium upoa your home industry, and
it is not open to you to say ‘‘Here are equal conditions for the importer
rud the home manufucturer: therefore full cquity is donme.” I do not
recognise that principle,

The Central Board s:y that differences in treatment were in consequence
of the fact that bonded warehouses were intended for storage of salt that
had not paid duty. Now, Bir, this is a cuse of one wrong being cited
as justification for wnother wrong.  Why wecre not bonded warehouse
facilities given to inland merchants in the first place? Not giving ware-
house facilities was one wrong, and difference in conscquent treatment in
point of duly was another wrong. You cannot say that, because vou have
done this one wrong, therefore you cannot help the other wrong.  The
question ig, why did you do the first wrong in the first place? That is the
question I ask. The Board says that merchants are not coming forward
to ‘nke advantage of rules permitting bonded salt brought by rail—but
inquiries were made privately by officinls. We refuse to take into account
any inquiries made privately by the officiale. I do insist that, in a matter
like this where the salt manufacture is spread out throughout the whole
countrv—in partienlar parts at any rate—the people ought to know whiat
is being done, and they must be taken into consultation. I therefore refuse
to believe that attempts or experiments were made and that they have
nll failed.
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Then, 8ir, they say there is difficulty in getting labour and skill in the
matter of salt production. I find this thing repeated throughout the
Report issued by the Central Revenue Committee. As scon as they come
up against any reasonable argument, they put forward a special ples and
avoid the first argument; as soon ns they find that they are going to
knock their head aguinst any unanswerable argument, then they leave that
argumecnt and put forward a specinl plea, and say that in that particular
place, salt cannct be manufacturcd. When it is proved that salt ean be
manufactured, they then put forward the nlea that salt of a particular
qunlity cannot be manufactured. If then it is preved that galt of a parti-
cular quality can be manufactured, they at once say that labour is not
available. Tt it is proved that labour is available, then they say that
skilled labour is not available. If again it is proved that skilled iabour
is available, they say that the drafting of kabour for this matter will result
in the diversion of labour from agriculture-—as if agriculture cannot take
cave of iteelf for the moment. We all know that there is ample Inbour
available throughcut all parts of the countrv. Therefore, what struck me
and what T resented most was the special plea put forward by the Centrl
Board Committee in their Report that labour would not be available, or
that ckilled labour would not be awailable, and that, if labour was drafted
for thir purpose, it would be very much to the detriment of agriculture.
I do maintain, Sir, that there is enough of labour in India for satisfying
‘both agriculture under certain conditions and salt manufacture.

Then it was assumed, Sir, that all we suggested for the improvement
of this industry was ns a wnr mensvre. Government need not look upen
war as a normal state of things. We do not co on that supposition.
War may eome once upon a time. nand during that period, we may not be
able to produce anvthing nt nli.  But that is after all an exception. But
we never hargained for this on the basiz of war conditions. Therefore, T
say that oll that argument found in the Report relating to suceess ar
failure in war conditions does not apply nt all. We want to look straight
nhead to peaceful conditions and without assuming that war is going to
come, to atlempt at improving successfully the salt business during peace

tire.

Again, Sir, the Board argue against the grant of protection, because the
salt industrv is not n basic industrv. Look at this argument! Why is
not that a basic industrv? Tt is not an industev the products of which are
utiliced ns raw produets by numerous other industries in Indin. Then thev
take un the argument that this industry cannot be sent un to the Tariff
Board beeause it does not satisfv the conditions nrescribed for the business
being sent up to the Tariff Roard for inquirv, that it does not fall within
the four corners of the eonditions laid down bv the earlier commission
which recommended such a reference to the Tariff Board and which praeti-
cally instituted the Tariff Board. Onlv two dave ngn. a report eame up
hefore thia Assembly from the Tariff Roard which denlt with the nrinting
type industrv. I dn not mean tn sav that, in that Report. the Tariff Board
actually gave nrotection tn this industrv. I do not mean to sayv that. My
noint ir that this particular industrv. the rastine of printing tvne industry,
was neinaily sent to the Tariff Board. and I ask the Honourable thé Com-
merce Membher if, in his opinion, that industry is a basie industry and
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-satisfies the conditions required for sending any industry to the Tariff Board,
-according to the Fiscal Commission’s recommendations. I put u straight
question and 1 want a straight answer from him. The Central Board of
Revenne make short work of the demand for sending this industry to the
Tariff Board for inquiry because, they say, it is not a basic industry. Here
1 ask, is the type,casting industry a basic industry and why was it sent to
the Tariff Board for inquiry?

In conclusion, 1 would make these definite contentions by way of
summary :

My first contention is that Government have not honestly attempted
to muke India self-supporting. It has still a soft corner in its heart for
the importers. The desidematum could be achieved by Government if it
chcose to do so. It may choose its own method. We aré prepared tc
'hand it over as a monopoly to Government, because in that case it will
be socialised; it will mean the nationalisation of this industry, the benefits
of which would ultimately go to this country. Prices might be fixed and
the whele thing takon under Government control. We are prepared to
agree if Javernment want that method to try. On the other hand, if they
want to keep up the present mixed system of monopoly of manufacture
-and also of excise combined, to that also we have no objection, and for
‘this reason, that if these centres of salt manufacture are spread over so
‘many pluces in the country, it naturally affords openings for labour on
‘the spot. I do not know whether it can exactly be called a cottage industry,
whether it is on & sufficiently small geale or not. I heard that expression
from my Honourable friend Pandit Nilakantha Dae and therefore I use it.
"Of course you can produce your own galt from & tank just as you cateh
fish from a tank. That is @ different thing. But I dc say that, if you
have centres of salt manufacture spread over different provinces, the pro-
vinces will get back the trade they have lost and there will be so many
openings for the employment of local labour. The result will be that
‘Governmen{, will enable the people to keep a crore of good rupees in their
«own hands, and not drive it out of the country,

My main contention is, if India was self-supporting and could meet
all her wants of salt supply in pre-British days, there is so reason why
it should not be so under the British Government. The burden of the
proof lies entirely upon the British Government itself. If it cannot be so,
it will only mean inaptitude on the part of Government to achieve even
such a small thing for India in her interest. Are Government prepared to
‘make that admission? It is ridiculous and humiliating to accept this as
o sottled fact, that India cannot be made self-sufficient, even in respect
of salt production. One can understand in certain special matters that
India may not be able at present to produce what she wants. There are
certain things whioch require speoial professional and scientific knowledge of
a high order. Take railway engines. You may say, for instance, that
railway engines cannot be produced immediately in India. I can under-
stand that. Some things may require large capitalistic organisation for
cheap masgs production. ' I can understand that in India vou cannot have
organised capitalistic organisations on that large scale. Then certain
things will depend entirely on looal conditions not obtaining in India.
T do not know, but T am told that it is hopeless to hope for the production
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of very high count yarn in India, because the weuther conditions in India
are not favourable. That is what is said; I don't know myself; but
supposing .t is su, I mention thai as an instance of local conditions not
allowing « certuin thing to be produced in India. You may not be able
to produce railway engines immediately and for the present; but I am
nct convinced, I am not satigfied, that it is & hopeless business to produce:
your own salt in this country.

Now 1 will conclude with only one word. The world has many wonders
to show, of which the sult sen is one. The sea is described as the homae-
of wonders. But the sea itself is a greater wonder than all these. Many
a man ignorant of science has censured God for creating oceang of salt
water instead of fresh water. But this wondering man also atones for
his ignorance by interpreting natural wonders in terms of divine bene-
ficence. But there is a greater wonder than even the sea itself, and that
wonder is that the British Government, bossting in other respects of its
enormous resources of its great scientific knowledge and its training and
organisation, cannot achieve for India even such a small thin‘% a8 making
India self-supporting in point of production of its own salt. There was a
time and feshion in Indis at one time among Indian politicians, to.
accept and describe British rule in India, like the sea over which it
came, as a divine dispensation. They interpreted it, like the salt sea,
in terms of diviné beneficence.  But that view will not be maintained
longer, when they see that British rule does not give India enough of
what is confained for them in the sea.

Mr. K. 0. Neogy (Dacea Division: Non-Muhammadan Rural): Sir, in
rising to speak on this mation, my feelings are akin to those of u prisoner
in the dock pleading his innocence, for Bengal is on her defence to-day.
(Cries of ‘‘No, no!”’) The Government case in a nutshell is this: ‘‘How-
ever much we may do for the protection of the salt industry, how are you
going to ‘make gengtﬁ accept Indian-made salt? Mr. Kabeer-ud-Din
Ahmed's taste is verv fastidious and unless you can satisfy him, it is no use
asking Government to do anything for the salt industry.’” S8ir, the latest
Government Report produced by the Central Board of Revenue puts the
matter in these words: )

“The problem of making Continental India self-su ting in the matter of malt

supply may be said then to resolve itself into that of capturing for Indian salt the:
market for crushed white salt in Bengal.””

They go on to point out that, even if you succeeded in manufacturing salt:
which could be comparable to foreign salt, Bengal would not look at it
unless she got it at a much cheaper price. The charge therefora amounts
to this, that Bengal is not merely.too fastidious in her taste, not merely.
that she won't do with any but foreign salt, tut that she is not patriotic
enough to accept Indian-made salf, even though it may be of the same
quality as foreign salt and available at the same price as foreign salt. Bir,
last vear, speaking on a similar motion, I submitted that, if Bengal has
acquired such a taste for foreign salt, it is Government who are responsible
for it. Furthermore Bengal had a flourishing salt industry of her own, and,
if it is non-existent today, the fault lies entirelv at their door. Sir, T have
tried to study the history, the melancholy history, of the passing away of the
salt industry in Bengal, and I find that, prior to 1781, there was no manner
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of restriction on the munufacture of sult in Bengal. There was a flourishing
industry in my province, to which testimony is borne by revenue authorities.
In 1786 Mr. Grant, in a report regarding the revenue position of Bengal,
described the 8ystem that prevailed there for the manufacture of salt.
He pointed out that there was an enormous output of salt in Bengal, and
that the system under which it was produced benefited the producer to a
very large extent. The labourers who were engaged in this operation, saved
sufficiently from their earnings of six months in the year, during which time
they were engaged in the manufacture of salt, to enable them to retire to
their homes for the remainder of the season to cultivate their arable lands,
which they, held either rent-free or on favourable terms. 8ir, this system
ocame to an end in 1781, when Lord Clive came out to India for the second
time to put down the corruption that was rampant in the ranks of the
British officials engaged under the East India Company. He thought that
the best way to give an additional source of income to the British officials
would be to take over the salt industry as a State monopoly and ear-mark
its revenues for the benefit of the Dritish officials. Some sort of Lee Con-
cessions, that is to say! Now, Bir, from this time, the industry in Bengal
became bound up with the revenue policy of the Government. The autho-
rities looked upon this as a very fruitful source of revenue with which to
patisfy the greed of the British officials. They did not take any great care
as to what happened to the industry itself. hat they were concerned with
was to get as much oney out of it as possible. " 8ir, we find that in the
year 1832, when a Sclect Committee of the House of Commons reported on
the affairs of the East India Company, they referred to this aspect of the
matter. The Report states as follows:

“Tt is far easier to collect the revenue wanted if we had salt importad' from
abroad rather than maintain salt as a Government monopoly in the country.”

This is what Honourable Members will find at page 89 of the Report :

“As the manufacture of salt by private individuals would thus endanger the
security of the revenue, it does not appear expedient to interfere with the existing
regulations on that hesd; but it is desirable to adopt means for encouraging a supply
of salt by importation in lieu of the manufacture by the Government.

As it would be inexpedient at once to abandon the home manufacture and as it is
doubtful if a large supply of imported salt could be relied on from individual enterprise,
while that manufacture continues and the price consequently remains under the control
of the Government, it is desirable that they should, in the first instance, contract for
the delivery of salt by advertisement, into the public warehouses of the port of
Calcutta at a certsin price per ton.”

(At this stage Mr. President vacated the Chair, which was taken by
Mr. Deputy President.)

The policy amounted to this: ““We must do away with the salt manu-
facture in India and encourage the importation of foreign salt, but we must
not do it too hurriedly; let us take time over it and let ug go on enocouraging
imports as much as possible.” Now, Sir, we find that, in those days, non-
official Indians and Europeans ploaded for mercy for the Indian salt industry.
But evidently that had absolutely no effect; and we find that, by the year
1850, the imports had reached a very remarkable figure. Thereafter, in
1858, when therc was another Parliamentary inquiry, we find that a repre-
sentation was made to the authorities of those days on behalf of the Cheshire
manufacturers of salt. They said:

“Why should you encourage the Indians to consume dirty salt? Tt j i
Why do you not teach thu:s to use our salt which is much f:lmu'mr?""J Yery improper.

52
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I will just quote a passage from that representation. Jonourable Members
will find that representation reproduced in the fourth Report made to the
House of Comtmons by the Select Committee in 1858, page 184.

“That on an average of several years past, not less than six lakhe of tons of salt
had been annually made from brine and rock salt in the salt districts of Cheshire,
giving employment by land and water to at least five thousand able-hodied men.

That & constant supply of salt of good qunlitﬁ and at reasonable prices is of the
ntmost importance to tI:na extensive population of British India, particularly the lower
classes, but at present, they are almost entirely dependent upon the article manufactured
in that country, which is impure in quality, uncertain and insufficient in supply, and
costly in price. That if the salt manufactured in England could be imported into
Indis upon the same terms as other goods, a sufficient quan{ity could be sent from
the salt districta of Cheshire to meet the wants of that country, pure in quality, certain
and sufficient in supply and low in price.”

Then they went on to ubserve:

“The imposition of import duty on salt is contrary to the commercial policy of this
country and unjust and oppressive towards the native population of India and thereby
the manufacturers of salt in Cheshire and elsewhere are shut out from the marketa
of that extensive country or nearly so.”

Beveral witnesses, in giving their evidence tefore the Select Committee
of the East India Company, refer to the fact that the policy of those days
really amounted to a protection of the imported article, and it operated
ngainst the interests of the indigenous industry. Honourable Members, if
they care, will find the evidence given by Mr. Prideaux who, I believe, was
s responsible officer of Government in those days. He stated this at page
196 of the fourth Report:

“I believe hitherto the price has been calculated in such a way as to give an undue
advantaze to imported salt. Practically an undue protective daty has been levied in

favour of the imported salt; the advantage is in favour of the importers and not in
favour of the native salt.”

Then again, Bir, further references to this point will be found in the
evidence of Mr. (afterwards B8ir) Frederick Halliday from page 221 to
page 228. This is what Sir Frederick Halliday said:

. "‘The apprehension of persons in Bengal oconnected with the manufacture of salt
is that they are in }:rroc_au of being undersold and driven out of the manufacture by
salt imported from foreign countries. The Government system has told against itself
and in favour of, instead of against, the importer,” )

Bo evidently the desire of the Cheshire merchants was already being realised.
The position taken up by Bir Frederick Halliday was this:
*'This system of Government manufacture does a good deal of harm to the industry

itself. Leave it to the indigenous manufacturers, withdraw all sorts of restrictions.
If you do that, you will find that thers will be not one grain of foreign salt in the

country.””

I make no apologies to the House for giving his very words. Honourable

Members will find them at page 228. This was the question that wag puf

to him: :
“Will yon stite to the Committee, supposing all dut ere tak ff the i

of salt and the Government absndoned anypintargst, luv‘ilnz f‘:ea to theen n(;tiveseu}‘:':lm

any excise duty or any impediment, what i ini ' '
imy so ofyu]t toyl'n dp‘:g” what in your opinion wonld be the effect upon the
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This is the answer which Mr. Halliday gave:

“It is generally understood by those best acquainted with the subject, and it cannot
be denied by any one who looks into the details, that the present price of the Govern-
ment manufactured salt in Bengal is very much raised to the consumer in the market
by the neeemr; want of economy, not to say extravagances, connected with the Govern-
ment system of manufacture, and by those many peculstions and extortions, and cor-
ruptions which are inevitable in such a system, and carried on with such instruments.
It has sesmed almost certein, under those circumstances, to persons informed upon
the subject, that if the Government were to withdraw, if there were no duty imposed,
and the whole were left perfectly free, the native manufacturers in Bengal would forth-
with completely and entirely undersell the imported salt, and there would not be &
grain of salt imported into Bengal,”

Further on, he observed as follows in reply to another question:

“The result of what you say a]:\pm to prove that the system adopted by the
Government, though not prejudicial to the importer, is prejudicisl to the consumer.—""

The answer was :

“I have no doubt it is s0, even ind;pmdently of the duty. The Government, as
far as in it lies, is obliged at all times for its own sake to look ss closely as possible
into the ocost of manufacture, and to reduce it to a minimum; but do what it will, the
costs of such an undertaking conducted by the Government, are sure to be very much
larger than the costs of a similar manufacture conducted by a number of private
individuals. To that extent let the Government do what it will, the consumer is at a
disadvantage under the present system.'’

But the authorities in those days did not act up to his advice.

Before I leave this point, I will just refer to the question of Bengal's
taste for clean salt. I was interested to find at page 201 of this Report a
very remarkable piece of evidence to this effect. The Board of Revenue to
the Government of Bengal wrote in 1852 as follows:

“‘Besides the reaction consequent upon the extensive clearances of 1849-50, the Board
think that this further diminution of quantity may partly be attributed to the increase
in the importation of Liverpool pungah, which is of so fine a quality that it is ususl
to mix with it earth and other impurities in order to adapt it to the taste of the con-
sumers, who have been habituated for ages to the use of a substance of very diffarent
appearance, and are strongly prejudiced against the undisguised foreign article.”

Evidently Mr. Kabeer-ud-Din Ahmed’s ancestors were not satisfied with
the pure white article that used to come in those days from Cheshire.

Now, Sir, as a result of the inquiry of 1853, we find that, in 1854, an
officer named Mr. Plowden was appointed to inquire into this question,
particularly with regard to the practicability of controlling the manufacture
of salt in Bengal by private parties under a system of excise. His Report
was not made till 1856, and we find Lord Dalhousie, in his Minute, reviewing
his administration, regretted the delay in submitting this Report on such an
important subject.

For some years after shat, salt used to be manufuctured by certain
selected private individuals under a system of excise. And when you come
to the year 1882, the year in which the Salt Aet, which is now in operation,
was passed, we find that the situation under that system had become
absolutely hopeless for the indigenous manufacturer. 1 find that, in that
year, the British Indian Association, which was the leading public Associa-
tion of Bengal in those days, submitted a memorial asking for the re-
moval of certain onerous conditions that were imposed under the system
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of excise upon the manufacturer of salt in Bengal. This is what the Assoocia-
tion said : '

*The manufacture of indigenous salt is practically dying out in Bengal simply
becsuse the home grown salt, in consequence of the heavy charges thrown upon it by
Government, cannot compete with imported salt. In the case of home-made salt,
the cost of excise establishment, preventive establishment and warehouse establishment
amounts to about' Rs. 25 per hun maunds, charges from which foreign salt is free
If this burden on excise salt is remitted, the Committee feel persuaded that it will
have a fair chance in the market and the oompetition thus fostered will eventually
lower the price of foreign salt.” :

Then they point out some further drawbacks of the system and pray that
they might g’e removed. But, Sir, the system went on without any appre-
ciable change till the year 1898, when you find that the last vestiges of this
manufacturing industry in Bengal disappeared. Agsin after that, in 1017,
when there was a great shortage in the supply of salt, there was an abnormal
rise in the price of salt, and applications were made by intending manufac-
turers to the Government of Bengal, asking for permission to resume the
manufacture of salt. But for one reason or another—pretexts were not
wanting in the Beoretariat of the Government of Bengal--these applications
were all brushed aside. In that very year, 1017, the Government of Bengal
prepared u memorandum for submission to.the Government of India on this
question, where also they took elaborate pains to point cut that the revival
of the salt manufacturing industry wes not practical politics. I find, how-
ever, that, when interpellations were made in the Bengal Legislative Council
on this question, the Government were obliged to admit that they had made
no special inquiries before this particuvlar memorandum was prepared and
sent up to the Government of India. They merely depended upon their
expert officers and on what papers they had in the SBecretariat.

Sir, once again I have to refer to the question of Bengal's taste. No}
very many years ago Bengal made a determined effort to get rid of foreign
goods, particularly foreign salt, and referring to that period Mr,
Burendranath Banerjee, speaking from his seat in the old Imperial Legisla-
tive Council said as follows:

“My memory carries me back to the days of the swadeshi movement when we
eschewed foreign salt. We vowed not to take any foreign salt. We made that vow
in our mosques and in our temples and many of those who took the vow have observed
it. Therefore, Bir, under a strong swadeshs impu]ae, which I hope will revive with
the growth of responsible Government we may discard the very clean salt that we are
(i:]':] the 'l,ashit of consuming. Things are changing rapidly in India. Tastes will also

ange.

Sir, if Government had only the desire, they could have very easily made
a beginning in this matter, first of all, by taking advantage of the feelin
in the country during those swadeshi days, but they deliberately r]incardeg
that opportunity. Not merely that, people who honestly tried to improve
the position of the indigenous industries were treated like felons.

The next opportunity came during the War, when there was a shortage
of supply and the prices rose high. At that time also the Government
did not fail to find sufficient excuses for not going ahead in this matter.
And it is no wonder that my Honourable friend, Mr. Kabeer-ud-Din Ahmed,
says to-day, ““We can never do without foreign salt.”” Who created Mr.
Ahmed's taste for foreign salt, and who killed the salt industry in Bengal ?
8ir, my accusers over there ought to be in the dock today, and not I.
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Sir Purshotamdas Thakurdas (Indian Merchants’ Chamber: Indian
«Commerce): I rise to speak on this because I think I can say, in support
-of the cut which is before the House, with great relevancy what I propose
"to say on cut No. 41 which stands in my name. I am afraid that, whilst
we have had a good deal of old history connected with the import of
foreign salt into India till now, further diving into the past is hardly 11](91{
‘to help the Honourable the Finance Member in the constructive wor
which the House wish him to do with regard to making India self-support-
ing in salt. I therefore propose to leave the picture at the point of the
background which has been so ably painted by my Honourable friend,
Mr. Kelkar, who moved the cut, and by my Honourable friend, Mr. Neogy,
‘who has given the House interesting quotations from some of the past
history. : ’

1 feel that my Honourable friend, Mr. Kelkar, made his position very
usefully clear at the start, when he laid down that his aimh was to get
«Government to move on in the direction of a larger turnover in the shape
«of larger supplies of salt to the people of India, ensuring the same total
revenue, if necessary, as today, but a smaller revenue per meund of salt.
‘T'o that aim and ideal of Mr. Kelkar's I wonder if there can be anybody in
this House, including, if I may venture to say, Honourable Members on
‘the Treasury Benches, who will dare to take exception. An Honourable
friend, speaking on this side of the House, said that the departmental Reso-
lution asserted that this question of making India self-contained regarding
salt cannot be referred to the Tariff Board because salt is not a basic
industry of India. I am not quite sure that the Report does say this, but
if it is contended that ealt is not a basic industry for India, I am afraid
we would challenge that very seriously. ' There is no other manufacture in
India which is more important to man, cattle and agriculture of India
ghan salt, (An Honourable Member: ‘'‘Hear, hear.”’) and there is no
-question about it, that the production of salt, the cheapest method of
‘producing it, and the most efficient method of producing the best quality
-of sait, which anybody from Bengal or Burma may want, should command
the most earnest attention both of Government and of this House.

The produetion of salt is a monopoly of the Government of Indis. It
brings in, according to the budget figures for 1929-80, a net income of a
little over Rs. 5 crores. Being a monopoly, and being such an important
-article regarding the health of man and of cattle and as manure for agri-
wculture, I submit that it requires the very closest attention of the Govern-
ment und we are justified in giving a few hours in this House to discussing
‘this subject once a year.

I would now refer to a remark that the Honourable the Finance Mem-
ber has made in his speech. He refers there, to what he calls a consider-
:able amount of speculation at Sambhar. When I read that remark of
his in the speech, I began to inquire as to what that speculation was due
to and how it was possible to have speculation in salt at one place in
India and not at the other places. Government do not manufacture salt
only at Sambhar. They also do it at Khewra, Bombay and Madras, and why
was it that there was speculation only at one place and how was it that
‘the department could not flood the area where thig speculation and so-
called corner ruled supreme, with supplies of salt from other parts of
India? My information is that this so-called speculation at Sambhar was
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due to the inadequately small supplies which the authorities concerned ab
S8ambhar kept in stock. The latest Report of the Northern India Salt
Revenue Department available is for the year 1926-27. I am not aware

if the Report of the subsequent year has been issued yet, but the Report
for 1926-27 says:

“The custstanding features of the year were larger sales and issues but a smallew
output than in 1925-26, the figures of output being 82 lakhs of maunds in 1026-27 against
133 lakhs of maunds in 1925-26."

What the output figures are for 1927-28, I am not able to get at, but I
suggest to the Honourable the Finance Member that any policy which can.
expose the consumer of salt in any area in India to the slightest risk of
profiteering by the middlemen or by the merchant class, is & policy which
is very highly to be deprecated. I understand that, owing to the com-
paratively small stocks at Sambhar, salt, which would have been avsilable
to ‘the consumer at about 4} annas to 5 annas & maund, was and is sold
at a8 much as 6 to 6% annas a maund. Anything like this should not be
allowed to recur again, and while I do not think that I would say more
regarding what, after all, is & matter of departmental inquiry into this
‘question, I am very anxious that the Honourable the Finance Member
should tell us what led to this speculation at Sambhar, why there was no
speculation at Khewra or at any of the other salt producing centres, and
further that he has taken full measures to ensure that no such shortage
in stocks will happen hereafter. I call this, Sir, an extremely short-sighted
policy. According to the Report just referred to by me, salt costs Govern-
ment something in the neighbourhood of 4 annas a maund. It is sold to
the public at that rate plus Rs. 1-4.0 duty. Supposing Government kept
20 lakhs of maunds more in stock, it would only cost them another Rs. &
lakhs ‘and what is it that the Government ensure? Government ensure,
with adequate stocks, that no merchant, however daring, will ever think
of cornering or speculating in the manner complained of by the Finance
Member in his ‘budget speech. It is interesting to know that the cosb
of production drops with increased output. I will read a small paragraph
from the Official Report regarding another area under the Northern India
Balt Department called the Salt Range Division:

~ “In the Salt Range Division the cost of prodnction kased on direct and on both
direct and indirect charges fell from Re. 0-3-5:23 and Re. 0-5-8.48 in 182526 to
Re. 0-3.0-37 and Re. 0-4-11'06 a maund respectively, the drop being due to an
increase in ontput.'

Thug a larger turnover does—and it indeed must—reduce the cost of pro-
duction, and the reduction is, I presume, in the proportion of overhead
charges. The only actual cost to Government is the amount of * direck
cost’’ which [ believe is somewhere in the neighbourhood of 2 annas per
maund. I will leave this question, Sir, at this point in the hope that the-
Honourable the Finance Member will be able to enlighten us regarding
this, and also be able to assure us that he has taken adequate precautions,
against anything like this recurring again.

Now, Sir, regarding the question of making India self-supporting im
the production of salt, I may say, with all deference to the Board of
Revenue, that I am not at all convinced by the Resolution which they
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have issued. I am on the other hand very much convinced, after very
careful perusal of that Resolution that there is a very strong case for-
reference of this question to the Tariff Board. I am further convinced
that, whilst the Government may be justified in not overlooking the.
demands of consumers of crushed white salt, they should also consider:
the question whether it is not feasible to have the Indian salt purified
in a manner which will be acceptable to such consumers and which will
replace the foreign salt in Bengal and in Burma. The raw material for
tinie puritied salt, called crushed white salt, is available at Sambther and
in Madras and Bombay. It is only a guestion of putting up the required
machinery. I have no figures regarding the cost of the necessary plant,
but suggest that it would be very useful to let us have figures about
it. If Government can shut out all the foreign salt from coming in and
distribute the whole of the requirements of India out of Indian salt, on
the principle that they will handle say 25 or 80 per cent. more quantity
than at present. I think that the overhead charges for supervision, ete.,
will work out to substantially a smaller amount per maund. But this.
question is not only a question of rupees, annas and pies. I go a little
further.,  During the War period we very painfullv realised what the
measures of the Government before 1914 exposed us to, and whilst the
War was on, effortse were made to see that India was self-supporting in-
various industries. We remember what the Sir Thomas Holland Commis-
sion was appointed for. I feel that, in this question of vital necessity
of India for her men, cattle and sagriculture, no penny wise and pound
foolish policy should be allowed to interfere. In fact, today, the Govern-
ment pay fair amounts to various Indian States to prevent them fromr
manufacturing salt. Surely, Sir, a survey of the salt resources of the-
country should enable the Government to dot the whole Continent of India
with suitable salt pans and other sources of salt as the case may be, so-
that, even the cost of railway haulage, which has been made so much
of by the Board of Revenue, can be very substantially reduced. I do
not want to speculate about this. I am onmly trying to indicate why, after-
& perusal of the Government Resolution last year, I rose with an impres-
sion that, if the Board of Revenue could have taken a broader view of the
whole question, their Report might have been quite different. I feel
therefore that it is very necessary to have a full report from a body which
will inspire confidence in us. There is, to my mind, nobody that one can
very readily name, except the Tariff Board. In fact a very important
committee appointed bv the Government of India a few years ago, namely
the Taxation Inquirv Committee, made that recommendation unanimously.
One was hoping that that recommendation would be accepted by the
Government of India. Instead of that, as my friend Mr. Kelkar so well
put it, in his own manner, the Government of India referred that unani-
mous recommendation of the committee to a single officer, asking that
officer to report further. I submit to the Treasurv Benches that it is &
little humiliating to refer that.part of a report with which they do not
agree to a departmental officer, and then ask the whole of India and this
House to accept the opinion of that departmental officer against the recom--
mendation of a Committee. I have not the honour of knowing the officer
in this case. I dare say he is a very efficient departmental officer, but
surely, if it was the aim and object of the Government of India that a
departmental officer’s report would suffice for that purpose, I think it was
a waste of public money to fsk the Indian Taxation Inquiry Committee-
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to go into this. I suggest that the handling of this question permnits one
regarding it as a bit of u joke. I said on the floor of this House last year
that the salt duty is a duty which is galling to this side of the House. We
feel that this duty should not have been imposed. The salt tax has &
very very sad history behind it. One does not want to open it up, but
now that the vote of the House is required for the purpose of Govern-
ment continuing to tax salt, we want this definite assurance by a body whom
‘we can trust, that India cannot raise all the salt that she requires, includ-
ing, I repeat, the palates of Bengal and Burma. I will not nsk the good
“friends of mine from these two provinces to change their tastes. I think
the whole of India should get white salt. Why should the Government
not have an inquiry made as to how much it will cost to put up a refining
plant, shall we say, in Sambhar or in Bombay. It is possible that it may
turn out to be an expensive thing to put up a plant, but we should like
‘to know exactly where we stand.

Before I sit down, I would like to refer to one further aspect of it which
I am sure, the Honourable the Finance and Commerce Members will take
-a8 showing the depth of my feeling on the question of salt and the salt
industry in India. A friend of mine from London sent me a outting of &
‘speech which he made lately at an important meeting there. One of the
burning topics today in London, which attracts attention as far as India
‘is concerned, is the Coastal Reservation Bill of my friend Mr. Haji. This
friend of mine said at that meeting ‘* What is the good of your complain-
‘ing in India that we Britishers killed your Indian mercantile fleet?” The
sdéme, he said, has happoned in America. America had a fleet of her
own and that fleet had to give way before the British fleet. The actual
words are:

“Now as to the oft repeated accusation that the flourishing Indian mercantile
‘marine was destroyed through the machinations of this country. I should like to remind
India that the United States of America, at that time, also had a profitable and a
flourishing - mercantile marine. It will not, I imagine, be suggested fhnl. the falling
behind of the United Btates of Amercia as » maritime nation during the latter half
af the last century was also due to nefarious practices on our part. nf suggest ta you
that, in both cases, it was due to the action of economic laws; in the case of the
United States of America because she could more profitably employ her capital and
her men on land; and in the case of India because she had neither the plant nor
the technical skill with which to build and to man the ships which took the place of
.wooden sailing vessels.”

We can, up to a certain point, reconcile ourselves with the above.
Regarding our old Dacca muslins, we are told that they have disappeared
because (Great Britain brought to India cloth from Lancashire which was
-cheaper for our masses and therefore Great Britain catered for the poorer
masses of India. But, Bir, nothing in such a direction will ever be tolerated
by this House regarding the salt which the men, cattle and sgriculture
.of Indis demand. We want larger quantities to be available to us. We
.do not want to depend upon any'country outside India for our salt. The
raw material is here. What is the use of Government persisting in their
policy of keeping India’s great salt-producing areas closed, and then
telling us that there is no scope fcr India being self-contained in her require-
ments of salt? T hope that this sincere expression of my feeling

"1 PX Wil carry some weight with the Benches opposite.
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Mr. 0. Duraiswamy Aiyangar (Madras ceded districts and Ch_it.toor: Non-
Mubammadan Rural): Sir, the other day the Honourable the Finance Mem-
ber unhappily singled me out as the only cruel host in this magnificent
-diraramsale of New Delhi. Today I get up to give him an invitation to a
poor man’s house. The other day he accepted an invitation from the
Merchant Princes of Bombay. No doubt they will give richer and more
‘sumptuous dishes, but I am only inviting him to & poor man’s house,

jving him salt and poor dishes. But let me warn him that the rich
'glslles will only be a net to catch him. Day after day I am going to offer
him that invitation, and 1 hope he will accept it quite as heartily as 1
muke it. Today I will confine myself to one question, namely, about the
-gelf-sufficiency of India in regard to the production of salt. I will not go
‘into the question of the salt tax, for there will be another opportunity of
doing so when we can discuss that matter. So far as this question is
-concerned I am going to point out to him that, in answer to my motion
in 1927, regarding the making of India self-sufficient, Sir Basil Blackett

-said on that occasion:

“With regard to the second question, that of making India self-supporting in the
matter af ealt, I informed the House last year that, in accordance with the recom-
mnendations of the Taxation Inquiry Committee, the Government intended to appoint
& special officer to inquire into the whole case with a view to considering whether
there was a case to go before the Tarilf Board. The special officer has been on duty
‘and has jost recently submitted a report. That report is under the consideration of
the CGyvernment. We have not had any time to consider it yet. If there is a
prima facie case for the Tariff Board, the matter will be referred to them.”

"That was the promise that Sir Basil Blackett held out to us, a pro-
“mige which commenced from the year 1926, and when we came to 1928,
~even then he was not ready with the report. Then in reply to certain
-questions from Sir Purshotamdas Thakurdas about the publication of the
-report the Honourable Sir Basil Blackett replied as follows:

“1 am not reully quite sure about it. This matter has passed out of my ken for
so-long that I am not clear what the position will be. I think, however, thst the
report, is a departmental one. They will certainly consider whether it can be published
it Bir Purshotamdas Thakurdas and the House attach importance to it."

*Sir Purshotamdas then immediately said :

“T am sure T am reflecting the views of this House when I say that it would very
much like if the report was published, unless there is something in it which neces-
- sitates its haing kept secret.’

"8ir Basil Blackett replied:

“The Government of India will note that fact. They have no desire to keep the
“roport secret.’’

Nevertheless, Sir, the report has been withheld from us, and it has
"been kept secret. 1 would like to know what secret it contains. The
Honourable the Finance Member alone knows what secrecy there can pos-
sibly ‘be ahout such an innocuous thing as salt. unless there be a strong
"stutement in that report that Liverpool salt should not be stopped under
any circumstances, and that the Government should not listen to the
desire of Members of this Assembly that India should be made self-
‘sufficient. Unless there are strong words to thut efiect in the report 1
cannot imagine what other ground there can be for withholding the report
from the House.
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Now, Sir, on the 12th May, 1928 we got & communiqué without a copy-
of that report, but the report is made by the Central Board of Revenue
concerning this matter, 8ir, we do mean that by ‘‘continental India and
Burma'' we do not include Aden, That is the first question in that report,
and we mean that continental India can supply the necessary salt for the-
consumption of India and Burma, and that Indix will also be in a posi-
tion to export some of her salt to countries needing it. That is our highest
ambition, ond & most legitimate ambition, situated ss we are in natural’
surroundings in this vast continent.

Now, Bir, the sum and substance of the report is the opposition of
Bengal to go in for indigenous salt. 1t is upon that the whole of the report .
is based. We get foreign salt from London, Port Said, Hamburg and
Bpain, and it is supplied to the whole of Bengal, Assam_ Bihar and Orissa.
and Burma. The case of the history of salt in Bengal has been very ably
treated by Mr. Neogy, and so far as the killing of this industry in Orissa
is concerned, Mr. Nilakantha Das will be most vehement over that
matter. But 1 would like to answer one question of Mr. Kelkar when
he asked :whether salt could be made a cottage industry in Bihar. It
could be if Government would let the people sell the salt. He said that
the people there imight perhaps be able to supply a little salt to their own-
houses by dipping some straw into the sea and creating some salt, but T
do think, by the same process, people will be able to make salt for their
own houses and also be able to sell it and make a profit.

Now, 8ir, with reference to the death of the industry in Bengal, Mr.
John Crauford, in his evidence before the 18368 Select Committee on Salt,
on 1_4th Fuly, 1836, referring to Madras, in answer to Question 507 said

“The people of Bengal have corn to give to the people of Madras; the people of
Madras have salt to give to the people of Bengal; one is ill-off for corn, and the-
other is ill.off for salt. The Government steps in to prevent their exchanging staple -
commodities with each other. This is one of the very worst features of the monopoly.'"

Of course I do not, for one moment, wish to deny that there may be
scme people in Bengal, even now, who will refuse to take Indian Salt,
or Madrae Salt, or Bomkay Salt, even if you refine it. They will always:
have a partiality for British salt. I do grant it but they will comprise:
perhaps only a small number. There are die-hards in everything; even-
among my fellow-Congressmen there are die-hards, to whom you may
sapply the finest khadar, but who will still prefer the British home-
gpun tweed to Indian khadar. Now, Sir, T would ask you to leave
that class alone and ask them to pay heavily for their partiality to British
salt. We find that the imports of salt in Bengal come to:

Lakhs of Maunds.
Fine white crushed salt .. . ‘e ve .. 12005
(Karachi-Aden) white uncrushed sal ‘e e e 12:38

My Honoursble friend, Sir Purshotamdas Thakurdas has appesaled to
vou to make Indian salt fine white crushed salt, end he has mentioned
the possibilities of making salt in India as good as importeéd salt, I
entirely agree with him. Sir, this British nation, this British Govern-
ment, which is crushing India dsy by day, will not be unable to orush jts=
salt. You will certainly produce crushed salt, white salt, fine salt if you
only have the will. if you only make up your mind to see the importation
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of salt is stopped by some method or other. Which is more opprobrious,
which is more absurd, to carry coals to Newcastle, or to carry salt to Bay
-of Bengal? T say it is highly unjustifiable to import salt into Bengal.

Now, with reference to the ways and means which are suggested in
the report, as to how to capture the Bengal market, I should say that the
Bengal market can be easily captured by Indian salt. The words used
there are ‘‘prices to compel the consumers to put up with ordinary Madras
-and Bombay salt in spite of the inferiority.”” The words used there are
ingulting. ‘‘The method of making the Bengal people put up with Madras
and Bombay salt.”” These are the words of greatest imsult. = Which
Bengali will offer thoae words of insult to Madras salt? Only Mr. Strathy
-and the Central Board of Revenue would offer such an insult. Now, Bir,
whal is the test for inferiority? What is the quality of the salt which the
Bengsl people consume ? Have they made any chemical analysis of the salt
-of Madras, of the salt of Bombay, of the salt of Karachi or the salt of Tuti-
worin, and compared that chemical analysis with British imported salt,
and thereby found that the quality of salt manufactured in India is inferior
to the quality which is imported from Liverpool? I assert, Sir, that the
‘test applied i8 not chemical analysis of it, but it is only colour, the white
«colour. They are enamoured of the white colour. They have been
-snamoured of things white for a long time and it is high time that we got
rid of this glamour for the white colour.

Now, with reference to the chemical analysis, I give vou the average
#¥or 50 factories in Madras, and we find that the Madras salt contains:
93+4 Bodium chloride,
1'7 Magnesium chlorids,
1-2 Magnesium sulphate,
1-0 Caleium salts.
Compare this with Dr. Ratan’s analysis of common’ salt:

Bodium chloride . .. .. 86137
. Magnesium chloride .. - . 2:08
Calcium chloride . .. . 438
Magnesium sulphate .. . . 416
Calcium sulphate . . . 1810

Well, 8ir, how does the Madras salt suffer by comparison? In some
factories of Madras there is a still nearer approach to the chemical analysis
which has been given by Dr. Ratan in his book on salt. I ask which of
the Bengal consumers made the chemical analysis in Bengal tefore they
arrived at the conclusion that the quality of Madras salt was inferior to the
quality of salt which is imported from Liverpool. The Government itself
has not made any analysis as yet; how did the consumers make this
.analysis and arrive at the conclusion?

In answer to a question which I sent—here I must apologise to you,
8ir, for not having been able to be present personally on the day when
the question was set down in the agenda—in answer to a question which
I sent on the 20th January, 1929, I have got the following answer:

*‘The Government of India are not in possession of analyses of imported salt, but
have arranged to have typical samples of imported salt and of the various kinds of

Indian salt analysed, and the results will be communicated to the Honourable Member
in due couree.”
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I bave had no communication till now on the point; probably it will
take a pretty long time to make an analysis of these salts. 8o far as the.
analyses which I have given are concerned, I have taken them from the
Salt Administration Report of the Madras Government. I have given the.
component parts of the Madras sult as given in that Report. If therefore,
there has not been any chemical analysis or scientific analysis of the salts
that formed the chief test of the Bengal people preferring the imported salt
to Madras salt, then it is clear that it is merely colour, and nothing else,
that weighed with the consumers. I aek, Sir, is it not possible for India to
produce white salt? How does the colour affect the.salt? All salts taken
from the sea are of the same colour. All the seas over the world yield
the same colour of salt. I do not know what the Black Sea does. Bo far
as I know, we in India also get the same kind of salt with the same colour
from the sea. The salt is more or less of the same quality. The colour
gets into it because of the adulteration of the earth or the mud. The
manufacturers create this defect, and the Government, which is in control
of the salt factories, do not prevent this. Take away the mud and the
earth that swrounds the salt, then the Madras salt is as white and as
pure as salt imperted into Bengal from the West. I dare say, if an anna,
or two annas more per maund, is spent on galt, for refining it, then our
salt also will be as good as the salt imported from abroad. It is for the
Government to produce refined salt from the Madras Presidency. What
does Mr. Strathy say sbout it? Here is a factory at Tuticorin which can
supply as good =& salt as that which Aden can supply. The salt that
Karachi can supply is as good as that which is imported from Liverpool.
Then, what is it, he asks, that deters us from confining ourselves to Indian
salt? The total output from Karachi or Tuticorin is from 14 to 80 lakhs
odd. My wonder is, has the sea become dry after so many years of manu-
facture of salt from the sea? I ask if the sea is not .cnpable of producing
any more salt in India. If only Government puts up the machinery, it
they only put out the maximum efforts, they can produce any amount
of salt that is required. How is it, you say, that the sea has exhausted
itself and no more salt can be produced in this country? I say it is -
absolutely o wrong argument for Mr. Strathy to put forward and for the
Central Board of Revenue to have swallowed.

Then, Sir, it is stated in the Report:

It seems certain that ro long as they can afford to buy foreign sali, the class who
now use it will never transfer their custom on any large scale to the Madras or Bombay
salt, however cheap it may be.”

Well, Sir, on which authority is it that Mr, Etrathy or the Central Board
of Revenue has made this statement? I say again, Sir, there may be a
handful of Europeans who will not transfer their eustom to Madras salt;
there may probably be equally quite a handful of tiptop Indians who may
not go in for Madras salt, but the large mass of Bengalis would certainly
go in for the Madras salt. I do not think the patriotism and self-respect
of the Bengalis have been crushed down fo such an extent that they will
not prefer Indian salt to foreign imported salt, if you supply it in proper
quentities.

. Mr. Strathy puis forward a beautiful argument that Madras
palt once went to Cuttack and began to be used in certain parts



THE GENERAL. BUDGET—LIST OF DEMANDS. 1635:

there like Cuttack, Raipur and Chota Nagpur, but did not make
itn headway in Bengal. If salt is not supplied to Bengal in pro-
per and sufficient quantities, how can you complain that it does not
make any headway? It is just like this. Supposing the East Indian Rail-
way—here T am not referring to the Honourable the Commerce Member—
supposing the FEast Indian Rasilway is charging five pies per mile, and
supposing the South Indian Railway takes passengers at the rate of three
pies per mile, then, will all the Bengalis jump into the Bouth Indian Rail-
way instead of the East Indian Railway because the former is charging
the passengers a less rate per mile than the latter? Those who live in
Bengal have necessarily to travel by the East Indian Railway. They
cannot help it. Similarly 'if you do not place before the Bengal people,
Madras salt, or Tuticorin salt, how do you expect the Madras salt to make
any headway? That is where I am unable to understand the Report of
Mr. Strathy which is fully endorsed by the Central Board of Revenue.

Now, Sir, it is admitted that people at Cuttack, Sambhalpur and Raipur
will use Indian salb, even if it is inferior, and even if they have to pay an
addition of three annas per maund over imported salt, but not the people
of Calcutta. What difference exists in the human nature or the qualities
of human nature between the people at Cuttack and other places which

keeps them up on Madras salt, whereag the Madras salt will not keep up
the people of Bengal?

Pandit Nilakantha Das: There are lots of Bengalis in Cuttack area.
who use Madras salt.

Mr. O. : I 'would like to hear it more strongly
from my Honournble friend Mr. Neogy, that, when the Bengalis leave
Bengal, they become patriotic and take to Madras salt, but so long as they
gre in Boengal, they want imported salt.

Bir, after all, the persons who are extremely anxious to get imported
ealt will not require more than 50,000 maunds of salt per year. For the
suke of these people, I am surprised that the Government should not give-
to all cther people in Bengal Indian salt, nor to the eattle in Bengal.
Surely the cattle of Bengal do not require table salt. At least the cattle
do relish Indian salt. If Indian salt is-given, surely most of the Bengalis.
will relish it much better, and I ask, therefore, that thig kind of argument
should be given up and this is not the argument which should have got.
into a responsible communiqué such as the one which was published by
the Finance Department on 12th May. 1928. Mr. Strathy says that Tuticorin-
can supply as good a salt us Aden, and Karachi can supply ag good a salt.
as Liverpocl and that all the facjlities and natural’ circumstances there
are very favourable. What he puts down as a drawback is that there may
not be sufficient labour here, I am surprised, Sir, to hear that, in a.
couniry where the labour problem is most ncute, where people are starving,
where people are emigrating from the country even to suffer servitude and
glavery in British colonies—that in n country like this labour eould not be
found, is a matter which Mr. Strathy, of all people, must bo able to-

present to this Government and which the Central Board of Revenue only
will swallow.

Sir, as Mr. Kelkar put it very graphically, to say that, when labour is
available, ekilled labour is not nvailable, T say is really an untenable-
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position. So far as I am aware, so far as my information goea in this
matter, attaining skill in the matter of salt manufacture is not, after ali,
o very great thing. It is a skill which an agriculturist can with ease attain.
Therefore, 1 do not believe for one moment that skilled labour is not avail-
able cither ut Tuticorin or at Karachi. Skill is not born with a man, skill
is acqured, as ‘even you on the other side have aequired it. Therefcre,
to say that skilled labour is not avsilable at these factories, I submit, is
certainly an untenable position to take up.

Then it is stated that, though salt can be produced, it could not be
easily conveyed to Calcutta at a reasonable price. What is it that stands
in the way? Mr, Strathy says that the Northern India salt sources are
anavailable to Calcutta on account of their long lead. I ask, is the length
of 10ad from Northern India to Calcutta greater than the lead from
Liverpool to Caleutta? How is it then that, with thig ghorter lead, you
-are not able to bring to Calcutta the salt from Northern India sources
at a cheap price? It is probably because your railway freights are heavy?
Every inch of railway line in this.country is & tyrenny upon the industries
of this country, and every one mile of railway here is equivalent to 5,000
miles on the sea. That is how you stop, that is how you barricade every
kind of industry which can grow in this country. If that difficulty can
be overcome by this Governinent—and it can be easily overcome by a con-
siderable reduction of freights in railways—then T ask, what is possibly
the difficulty in taking Northern India salt to the Calcutta market at a
cheaper price? If you wish to have the glory given only to Bir George
Rainy that he shows a grand income and surplus in the railway budget,
of contributing more than five crores to the general revenues, I say you
are doing that only at a considerable sacrifice of this industry, as a result
of considerable pressure put on the people of this country. It is in that
way the Honourable the Finance Member suffers, and it is in that way
that the Honourable Sir Gieorge Rainy gains at hig cost. I ask him to
yield, and sacrifice a portion of the railway revenues by cutting off the
freights on articles like salt, and hand it over to his neighbour Sir George
‘SBchuster. Then, I sgubmit, between the two Georges, George I and George
11, our industries will thrive all right. (Laughter.) .

Then the Report says in another place ‘‘other considerationg come into
play”. It is very difficult for us to understand what are the ‘‘other con-
siderations’’. Are they considerations of Liverpool and not of India? If
.such ccnsiderations come into play, then we can never solve this question.
But if they really do not come into play, I am sure the Honourable the
Finance Member can solve this problam at this very moment.

8ir, John Crauford in his statement submitted to the 1836 Select Com-
mittee on salt with regard to the aptitude of Madras to supply salt to
“Caloutta observed:

“'The Coromandel Coast or Eastern Coast of the peninsula is by soil, climate and
locality peculiarly fitted for the manufacture of salt by the process of solar evaporation,
and unless factitious means be taken to hinder, it will in all probability always furnish
a considerable portion of the consumption of the Bengal Provinces. The supply on
that coast, I believe, seldom or never. fails, from vicissitudes of climate, for the
draughts which in those parts of Indiz are so unpropitious to agriculture, are the
“yery causes which conduce most o a certain and constant supply of salt.”
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That is the evidence he has given. What circumstances have inter-
vened which make that statement unreliable at thig stage? I think, Sir,
1t holds good quite as well now as it held good in those days.

Then it is stated that the Central Board has no information regarding
the cost of production in Cheshire, where salt is obtained by flooding
natural subterranean deposits and pumping out the brine. Now, it would
not have been difficult for them to get the figures regarding the cost of
production per maund or per ton in Liverpool. They have had enough time
to make such an inquiry. If there it is obtained by flooding the subterra-
nean deposits, surely here also the same process may be adopted; and the
water of the Bay of Bengal will submit to the same operation as well as
there. The process of loading may be ndopted in subterranean deposits if
available. I say the same process as is adopted in Liverpool may be adopted
here. What I suggest is, by all means send an officer from here, at our
cost, to get himself acquainted with the process of manufacture of salt in
Liverpool, to get the necessary information. I do mnot, for one moment,
imagine that if vou have the will, there will not be a way. Commissions and
persons are always sent here for getting information but we have never
sent any person from this country for getting any information. I suggest,
why not send some persons from this country to Liverpool to understand
the process of manufacture of salt at o cheap rate, so that the salt at pre-
sent manufactured here may not always be condemned as being costly
and as one which cannot compete in the market with Liverpool salt.
The Tuticorin salt is produced—the ordinary salt is produced-—at a cost of
annas 2 a maund. The loading and conveynnce charges to Caloutta come
to annas 7, and the refining process costs annas 2; and therefore you have
to pay annas 11 for bringing & maund of sslt from Tuticorin to Calcutta.
After all, the refining charges are not more than annas 2 and the ordinary
manufacturing cost is not more than annas 2; but what is it that falls
heavily upon it? It is the conveyance charge to Calcutta. In favour of
the Liverpool salt, Bir Basil Blackett once told me, in answer to one of
my questions, that salt is coming from Liverpool by ballast and it is there-
forg very difficult to compete with that. I say, why not take salt in
ballast when coal wagons return from Madras to Caleutta? Such a pro-
cess can be very well applied here. Apart from that, B8ir, I do not
take my stand on this or on that particular principle; but I only say that
it is open to this Government to reduce the price of salt and make it cheap
and make it compete with the imported salt.

8ir Victor Sassoon (Bombay Millowners’' Association: Indian Com-
merce): Send it on by sea.

Mr. C, Duraiswamy Alyangar: Now, Sir, it has been said that the eco-
nomic effects of making India self-sufficient are not quite alluring to this
Government. I ask how is it not? The question has been principally
discussed as regards insurance against shortage in war time. That there
has been shortage in war time is admitted; but the boast of this Govern-
ment is that, even during that war time, the imports of this country did
not fall far short of one half the usual imports. Whereas ordinarily we
import 541,000 tons, in that year it came only to 842,000. Is that a source
of satisfaction or a matter for gratification for you that, during the war
time, it did not go below one half, and is this Government waiting for an-
other war, when even Aden will be cut oft from India, to see what the
shortage in salt supply will then be, and take steps after that to make
' 0
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Tndia Self-sufficient? This is as clear as anything, that where there is a
country which can produce a particulat commodity which is sufficient for
Aite owa-'ordl_muy needs, as well as any extra needs, and can even help
other countries, that opportunity should not be lost sight of. Sir, the
British exploiter of this country carried away my oloth, carried nway Iy
cotton, ‘my sugar, my wheat, but he could not carry away the sea. The
see is left behind. To take that away is an impossible proposition. Why not
then take advantage of that opportunity to rec that although we are depend-
ent for everything else on foreign countries, at Jeast, in the case of salt,
we shall depend on ourselves. That, Sir, is a most easy matter for the
Government to do. Now, Sir, it cannot be denied that this salt industry,
the starting of a number of factories along the sea-coast will naturally,
will necessarily, give room for more employment and will solve the ques-
tion of unemployment in this country to a great extent. In the face of
these facts, we cannot see how the economic effect of making India self-
sufficient is not a matter which should be taken into consideration, or is
one which can be easily ignored. How any one today can possibly come
to the conclusion that economically we shall not be in, & better position by
making India depend on herself for her entire supply of salt, I fail to see.
" Now, 8ir, the only question that arises out of the Taxation Inquiry
Committee and the promise made by Sir Basil Blackett on the floor of this
House in 1927, is the question whether or not there is a prima facic case to-
go before the Tariff Board. That is the principal point. It is not the deci-
sion. of one Indian Civil Service officer, whatever may be his service in
the country, it is not that opinion which should weigh with the Central
Board of Revenue, as agdinst the responsible suggestion made in the re-
commendationg of the Taxation Inquiry Committee. Whether it is about
the possibility of improving our salt, whether it is about the fineness of
the quality, whether it iz about the quality from a scientific point of view—
all these are matters which should rather be left in the hands of the Tariff
Roard to ascertain and investigate and report upon rather than be left to-
an Indian Civil Service officer. “Whatever the merits of the Indian Civi!
Servige officer, and he has so manyv merits, it is not for him to deterrhine
the quality of salt or to make comparison between one-salt and another.
On the very facts of the Report made by the Central Board of Revenue, I
say a prima facie case has arisen; and I say it for these reasons. Certain
facts are admitted and not denied. It is admitted that (1) Indian re-
- urces are sufficient to supply all the salt required in India; (2) that
the Bengal market can be captured without any alteration in the quality if
‘l'uticorin and Karachi sources are improved; (8) the Northern India re-
gources can be usefully tapped if only railways will help them in the matter
of freights: (4) good quality sslt is available in India, as was once before
ndmitted by Sir Basil Blackett himself; (5) the question of chemical analysis
has still to' be solved; (6) the question of comparative costs between Liver-
poo! and India has still to be solved; (7) it will be a subsidiary occupation to
the unemployed agriculturists, If these, Sir, do not constitute a prima facie
ground for reference to the Tariff Board, as recommended ty the Taxa-
tion Inquiry Committee, I ask what other ground will?

My Honourable friend Mr, Kelkar was probably under a little confusion
when he said that people, if they take to salt manufacture, will be diverted

from their sgricultural occupation. o
r. X. 0. Kelkar: No, T opposed that contention.
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Mr. O. Duraiswamy Alyangar: Yes, but you were under the impression
that the Keport said that it would divert them from agricultural occupa-
tion. That is not what the Report said, because the manufacture of
salt takes place ut n reason when agricultural work is off and that is the
season when you require subsidiary occupation to be provided for these
people. What the Report says is that they will be diverted from industries
of a better order—as if we have-got so many industries of a better order
in which labourers could be employed from day to day! As if we have not &
greater supply of labourers in this country than the demand. The Report
says they will be diverted from better occupation than this insignificant one
of the manufacture of salt.

Mr. N. O, Kelkar: What thev said was that, in most places where salt
can be produced, an extension of salt manufacture will result in the diver-
sion of labour from agriculture.

Mr, 0. Duraiswamy Alyangar: I understood. them to say some better
occupation. If I understood it like that, I could not see anything more
untenable than saying that these men would be diverted from agriculture to
the manufacture of salt, because it is admitted that the manufacture of
salt takes place at & season when the agriculturist is not occupied on his
field. That much is clear from the Report itself. Therefore, Sir, I do
think that the Report itself contains matter which should open the eyes of
Government, that there is a prima facie case for reference of the whole
question to the Tariff Board as was once promised by Sir Basil Blackett
In effect we have been seeing that, year after year, the imports are rising
while at the same time the manufacture in India is going down. In 1928-
24 the quantity produced in maunds was 42,124,412 maunds. In
1926-27, it was 86,876,584 maunds. Whereas in the imported salt for 1923-
24 we find it to be 474,606 tons, in 1926-27 it became 541,770 tons. There-
fore the imports have increased from 1928-24 to 1926-27, while the produc-
tion in this country has simultaneously decreased from 1028-24 to 1026-27.
This, Sir, is an absolutely unjustifiable situation and the Government will
not be justified, will not be true to the salt which they are eating from day
to day, if they allow such a state of things to go on.

The Assembly then adjourned for Lunch till a Quarter to Three of the
Clock.

The Assembly re-nssembled after Lunch at a Quarter to Three of the
Clock, Mr. President i the Chair.

The Monourable Bir George Rainy (Member for Commerce and Rail
ways): Mr. President, my Honourable friend, Mr. Kelkar, began hix
speech by making clear the value he attached to increasing the comsump-
tion of salt and the supply of salt in Tndia, so that the ordinary cultivator
and the ordinary labourer might get more salt than he does at present.
Therefore, Sir, it is from that basis that we have to start. Now, there
js one obvious preliminary objection here. Tf what we want to do is to
increase the comsumption of salt and make it mare freely available, than
i s at present, then we must be cautious sbout any method which propose«
10 operate by restrieting the sources of supply by methods which tend to raisc

ol
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the price. I do not want to plead that argument too high, but I am
anxious to draw attention to an obvious aspect of the case which we cannot
ignore,

What I have got to say today will be confined practically to one issue,
namely, the question whether there should be an inquiry by the Tariff
Board into the question of protection for salt. But before I come to
that, I should like to refer briefly to one or two remarks made by other
speakers and to clear away one or two misconceptions.

Now, Sir, several speakers attributed the policy adopted by the Gov-
ernment of India and the East India Company in the past to a desire to
encourage the British product at the expense of the Indian product. Into
the question of history I do not propose tu enter at all today; but lest
any Honourable Members should have an impression that, on this side of
the House, our policy is in any way influenced by a desire to mssist or pro-
teet the manufacture of salt in England, I should like to give a few figures.
The total consumption of salt in India—that is to say, imports and local
production—in the year 1927-28 was a little more than 2 million tons. The
imports were about 6,00,000 tons, and the imports from the United King-
dom about 80,000 tons—that is, only 4 per cent. of the total consumption
and only 13 per cent. of the total imports. Now, I think it must be
clear that the quantity involved is relatively so small that to suppose that
that is a guiding factor in our minde would almost be an insult to the in-
telligence of the Treasury Benches—I will not put it higher than that. . .

Mr. N. O. Kelkar: What was it when you began the policy?
Mr. XK. 0. Neogy: You have lost your ground since.

The Honourable Sir George Rainy: I am quite willing, for the purposes
of argument, to leave the question of history alone. All.I am saying is
that, today, the imports from the United Kingdom are very much smaller
than the imports from Spain, from Egypt and from Aden. The great
bulk of the imported salt is coming from countries other than the United
Kingdom,

Another very small point was one, argued by my Honourable friend Mr.
Kelkar, that it was not fair that ships of under 1,000 tons should not be
allowed to carry salt. I should like to explain that, if duty has been
paid on the salt, there is no limitation; the limitation comes in only if the
salt is taken on board before it has paid duty, that is, if it is transported in
bond before it has paid duty. The reason for retaining the rule is purdly
a preventive one, that is to say, it is apprehended that salt may be land-
ed at various points along the coast with the result of serious loss of reve-
nue to the Government.

Certain speakers today, Sir, have taken a line which I find it very diffi-
cult to follow, or to appreciate. For instance, it has been pointed out that
the whole of the Government case, as presented in the Report of the Cen-
tral Board of Revenue, proceeds on the basis that the people of Bengal—
and this applies a'so to the inhabitants of a. part of the Province of Eihar
—have got 8o accustomed to -salt of the quality of the lmported salt, that
they will not eat anything else; and # was sought to discredit that theory
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on general grounds. There is plenty of evidence in support of the theory
however, The hard facts are there that, even when the price of import-
ed salt rises very high, it does not lead people to transfer their custom
to the inferior Indian-made salt. If they were likely readily to transfer
their custom, then I think that that would happen at once when there was
a big rise in prices.

Then again, Sir, several speakers seemed to me to support the theory
that it was quite reasonable for Government and the Legislature to say to
the people of Bengal, ‘‘Whatever your tastes may be, you have got to
have Indian salt, because that is what we think is good for you.’’ I, Sir,
should hesitate a very long time before I endorsed an attitude of that kind.
I do. not think it is a reasonable attitude for Government or the Legislature
to take, that they are to decide what is good for the people, or what is
good enough for them. I could not in any way support a policy of that
kind. Then again my Honourable friend, Mr. Neogy was inclined to
make unduly light of the difficulties which undoubtedly attend the manu-
facture of salt on the coast of Bengal and Orissa. The manufacture of
salt on this particular coast is subject to certain natural disadvantages and
they are set forth in the Repori of the Central Board of Revenue. 1 wilf
mention them briefly. One is the low density of the sea brine due to the
enormous discharge of fresh water from the great rivers, ‘which results
on & Jower production of salt from a given area. Secondly there is the
prevalence of damp and cloudy weather. Thirdly there is the scarcity of
fuel, and finally there is the fact that storms are apt to occur at the
critical season for salt manufacture .o

Mr. K. 0. Neogy: How did they manufacture it in the past?

The Honourable Sir George -Rainy: The question has been investigated
again and again, and it seems to me exceedingly improbable that the manu-
facture of salt in Bengal or Orissa could be established on an economic
basis, That leads me to what I consider the crucial point of the case,
namely; cen salt be produced in India of the quality which the people of
Bengal demand? Can it be produced in sufficient quantities to replace a
substantial quantity of imported salt, and can it be done at a cost low
enough to make it unnecessary to impose & heavy burden in the shape of
a protective duty on the people of Bengal and Bihar? That, I think, is
the practical point on which the attention of the House should be concen-
trated. The Government of India considered that matter, and the con-
clusion at which they arrived was set forth in their Resolution, which was
published last May. It is impossible, of course, to go in detail through
the whole Report of the Central Board of Revenue, but what I want to
make clear is this, that the question before the Government of India was
not, whether salt should be protected, but whether there was a prima
facie case for a Tariff Board Inquiry. There are several paragraphs in the
Report of the Central Board of Revenue which practically imply that salt
ought not to be protected. I want to make it clear that the Government
of Indin are not committed to each and every expression of opinion con-
tained in the Report of the Central Board of Revenue. All that the Gov-
ernment. of India committed themselves to last year was that they did not
think that a sufficient case existed for an inquiry by the Tariff Board. The
points ‘which appealed most to myself in coming to that conclusion were
these. " In the first place, the Fiscal Commission, in s well-known passage,
depreeated the grant of protection to infant industries, that is to say, to
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i?gustries. which had hardly yet come into existence. What they said was
118 :

“1f applications for tariff assistance are entertained on behalf of industries which
have not come into existence, and the Tariff Board has to consider not facts but the

anticipations of the promoters, it will be s task of great difficulty to make a selection
with any reasonable assurance of success."

What T mean by an infant industry in this case is the manufacture, on a
commercial” scale, of salt of the quality which Bengal demands. The
reason is quite simple. One of the most important things that we want
the Tariff Board to do is to investigate the cost of production so that the
amount of protection necessary may be accurately assessed. If there is
nobody in India who can give this cost of production, then we do not get
from the Tariff Board the kind of information we particularly want. It is
possible that, since Mr. Strathie went into this question, additional evidence
has become available. On that point, I express no opinion, because I do
not know, but I have heard of the commencement of manufacture of a
superior quality of salt in Kathiawdr, and I understand that, at Karachi,
there has been a substantial increase in the production of salt, But the
point itself is one to which I attach importance. If we are to have @

Tariff Board Inquiry there must be the kind of evidence available to make
the inquiry useful,

Another point which I thought of importance was this. Sometimes we
can say, ‘‘Although the conditions laid down by the Fiscal Com-
mission are not fully satisfied, yet nevertheless we ought to go
ahead with an inquiry, because, on national grounds, it is important that
the manufacture should exist’’. Now, the- experience of the last war as
regards salt is largely this, that in many cases it would be more difficult
to convey the Indian salt to the places where it is wanted than to desl
with the imported salt. Let us suppose that the manufacture of white,
crushed salt was established in Kathiawar or 8ind. Then, in war time, if
there was a shortage of shipping, it would not be easier to bring salt from
Kathiawar or from Sind than it would be to bring it from Aden or Egypt.
Of course, my Honourable friend Mr. Duraiswamy Aiyangar would say,
what about your railways; why don't you bring it by rail? But I am afraid
that one of the inevitable results of war is to produce extreme congestion
on the railways, and the conveyance of salt by rail instead of by water,
would not only be very expensive; but exceedingly slow, and would merely
add to the congestion on the railways. Therefore, it did not seem to me
that you could make out a strong case on national grounds. These are
the two important points that I thought I should mention to the House.

3 rM,

Sir, T am fully responsible in every sense for the docision that Govern-
ent announced last year, My Honourable colleague the Finance Mem-
ber, on the other hand, approoches the question with an entirely fresh
mind, and naturally this is a question which he is entitled to, and which
he would naturally desire to, examine for himself. I do not regard the
view expressed by Government last year to the effect that they did not
think there ought to be a Tariff Board Inquiry as.one of the laws of the
Medes and Persians which cannst be altered. We did not commit our-
selves to a particular line of policy; we merely decided against an inquiry
into a particular matter. In the nature of the case the circumstances may
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change; new facts may come to knowledge or may coma into existence,
which would lead Government to take a different view. There has not
been sufficient opportunity for my Honourable colleague and myself to go
into the matter again, in order to see whether there were adequate reassons
why Government should reconsider the decision at which they arrived last
vear. Therefore, I am not prepared to say whether Government will be
able to come to a different conclusion or not, but T am quite prepared to
say that the matter will be examined, and the Government of India will
have the advantage of the collaboration of my Honourable colleague Bir
George Schuster who, as I have said, will approach the question with an
<ntirely fresh mind, without any of the prepossessions which those of us,
who have already examined the question, might labour under. That being
c0. I trust that the House will accept that assurance and will, at any rate,
believe that Government will again look into the matter and after that
decide whether there are sufficient grounds for an inquiry by the Tariff
Board.

Mr. Gaya Prasad Singh (Muzaffarpur cum Champaran: Non-Muham-
madsn): May I ask oner question, Sir, before you put the motion? May
I know why salt manufactured in Kathiawar is absolutely prohibited from
entering British India except perhaps in distant Bengel and Burms, while
=nlt manufactured all over the world is allowed entry into British India?

The Honourable Bir George Schuster: Perhaps I might be allowed to
deal with this question because it is one which concerns the administration
of the salt department, rather than the particular question of the appoint-
ment of the Tariff Board, which was the oceasion for my Honourable
colleague to join in this debate. I do not know, Sir, whether it is your
intention to close this debate now, but several questions have been raised
in it; topics have been touched upon, which were not strictly included in
the topic, which was mentioned as the reason for moving this ocut, and I
had expected myself to have an opportunity of addressing this House on
the question of the general administration of the salt department, because
a question in connection with that was raised by my Honoursble friend 8ir
Purshotamdas Thakurdas in connection with his speech on this particular
cut. My Honourable friend, Mr. Gaya Prasad Singh, has now raised
another question which was the topic in connection with which he himself
has put down a motion for a cut, and I do not know whether it is the wish
of the House and whether it will be proper for me to deal with those ques-
tions now.,

Mr, Gaya Prasad Singh: I do not know whether that particular cut will
be reached.

Pandit Nilakantha Das: 1 have put down a cut on Orissa salt, and as
there has been some reference to it in the reply of Bir George Rainy parti-
cularly, I do not know if I may be allowed to speak on this motion.

Mr. President: The Honourable Member has every right to speak.

Pandit Nilakantha Das: I have also been particularly invited by my
friends on this side to speak on Orissa sslt, and I do not propose to go
much into the general question because it is the desire of my Honourable
friends on this side that the debate should end very soon. 8o, I shall con.
fine myself particularly to two or three points raised on Orissa and Bengal
salt by my Honourable friend, Sir George Rainy. He said
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‘8ir Victor Bassoon: On a point of order, Sir. May I ask whether Mem=
bers will be allowed to disouss points raised by other outs, on this cut?

Mr. President: Not at all:

. Pandit Nilakantha Das: No. I forego the right to move the other cut:
I know that myself. (Laughter.) Low density of the brine on the Orissa
eoast is one of the reasons ascribed. This subject was discussed in the
Bibar and Orissa Legislative Council when it was not exactly a central
subject, as such, as it is now. In 1918 it was discussed by the late
lamented Pandit Gopabandhu Das in the Bihar and Orissa Legislative
Council, where a prima facie case was made out for reviving salt manufac-
ture in Orissa, as well as in regard to the favourable density of the Orissa
brine. At that time the brine of the Orissa salt manufacturing area was com-
pared with that of North Madras, and it was found out that the brine of
Orissa, even where the river mouths joined the sea, was 80 in density,
whereas in the Ganjam area it was 2:750. (Bee Bihar and Orissa Gazette,
1918, page 241). As regards season available for imanufacture, in the verv
same debate it was discussed, and in the comparative table given, you will
find, in the Madras area, where salt manufacture is still continuing, the
date for the commencement of operations is January 1st, and in Chilka
January 8 in 1895, and January 7th in 1896. The commencement of scrap
ing in the former place was February 25th and February 16th in the two
yéars, and in the latter place, March 4th and March 6th. The closing in
the formrer place began on the 18th and 17th June, and in the latter place
on the 22nd and 1st June. - '

As to panga salt which was being manufactured in Orissa—it is called
panga, snd it means salt obtained by evaporation by fire of sea water, i.c.,
salt obtained by artificial evaporation—it was declared by Mr. Sterling in
1822 as the ‘‘finest salt of all India’’. I have myself seen panga salt pre-
pared in times of famine and it is as good as, if not better than, Liverpool
salt. It is white and has small grains and there is no difficulty in connec-
tion with magnesium chloride, as in the case of Tuticorin salt.

As regards another argument advanced by my Honoursble friend, based
on scarcity of fuel, I should like to say that, so long as this salt business is
a money-making business of the Government, there may be many diifi-
culties. Panga salt was prepared as a cottage industry. When there was
famine in Orissa I know people used to take sea water in pans or in pots
and prepare & cerlain amount of salt, which they not merely used in their
own homes but also sold it to some outsiders. That was how it was being
prepared; it was formerly also more or less a cottage industry sometimes on
a rather big scale, and there was no big factory to manufacture panga.
That panga salt, as well as Orissa Karkack of Puri used t6 command markets
even up to Raipur and Jubbulpore in those days. A question has been
raised with regard to communications. Now, you can carry by rail from
Naupada or some other Madras factory to Raipur, and now the new Vizaga-
patam Harbour Railway will help the business. But what was the means
of communication in those days? It was country bullock cart, or the
bullock alone carrying loads. These bullocks or bullock carts carried
merchandise from inland arens to Orissa coasts. Instead of taking back
bullocks or carts empty or unloaded, the merchants carried salt on those
bullocks or in those empty carts. This was the ancient ballast system in
India—a system by which salt is npow carrind in ships from Liverpool to
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India without freight. The same system, however, can be arranged on our
Railways, if the Indian coal industry is not compelled to be ruined in com-
petition with South African coal. Indian cosl is found in Bihar and Orissa,
and it should be enabled to be carried from Calcutta or places near it to
command markets in Bombay, Cawnpore and eved Lahore. The empty
cosl waggons may return with salt. Then there will be neither congestion
in traffic, nor freight difficulty. Now, this salt industry has been killed by
Government in Orissa. The history of it is long and woeful. The Govern-
ment again, it appears, are determined not to revive it in Orissa. In the
1924.25 budget debates, I raised the question. Government replied that
the Bengal Igag'pnr Railway brings salt more cheaply from Madras to Orissa.
The freight across the Chilka Lake was dearer, they said; it was G pies
dearer per maund. Then, the next year, I desired to know if the Govern-
ment were prepared to lease out an area for the manufacture, and encourage
the industry if a private individual or firm wanted to take up the business.
Government tried to dissuade me by suggesting that no one ought to burn
his fingers like that in.a losing business of this kind. I pressed further to
elicit the reply that they would make arrangements for advertising, to the
effect that any private company, individual, or firm desiring to open salt
manufacture on the Orissa coasts might applyv for it, and Government would
give them & lease. The Raja of Parikud was encouraged by this assurance
to take up the manufacture of Chilka salt, which was the ocoupation of
his forefathers. He has been applying for the last three years, and he is
being, T am informed, asked to go from Provincial to Central and Central
to Provincial Government. Nothing has been done in the matter till now.
Government are very careful, perhaps even now, to see that their subjects
are not allowed to burn their fingers. I say there is some motive behind
it. Foreign imports of salt into this country are not being tabooed, on the
contrary various facilities are afforded to them. Why?

I am not going into any discussion of the publication of the Central
Board of Revenue and the recommendations of the Taxation Commuttee,
I should not enter into details. But the gist of the whole thing is that salt
is plentiful in India and able even to compete in quality with foreign
salt. It is there in Tuticorin, which has only 16 to 80 lakhs of mwaunds,
which will go for local consumption and the Ceylon supply. It is abundant
in Karachi. But there is no labour to manufacture it. It would be more
than enough for Bengal supply in Northern India. But there would be
railway congestion, and there is also the freight difficulty. Is the motive
far to seek?

Now, my friend Mr. Duraiswamy Aiyangar has said that 1'6 is the
average percentage of magnesium chloride in Madras salt whereas it is 2:005
in nine different salts averaged in Dr. Ratan’s book. It is said that
magnesium chloride is the difficulty in Tuticorin in regard to crushing the
salt for the Bengal mrarket, for the crushing machines cannot long be
worked. They get corroded. It may be a difficulty in Tuticorin, but will
the Government tell us if, in other factories in Madras, salt of less magne-
sium chloride variety can be made and crushed for Bengal purposes? We
have no knowledge as to that. But I know, as a matter of fact, that serap-
ing can be regulated, and the first crop of salt in Madras factories ean be
gathered almost as white as foreign salt without any process of artificial
evaporating. I am glad to find some arrangements for regulating soraping
in the Report of the Madras Salt Department.
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Dut the secret of the whole thing is that it must be made a source of
revenue. That is the main difficulty. T would ask my friend Sir George
Rainy how many crores he has got in the railway reserve? It is about 2
crores. Where did he get the money from? Whenever the railways wante
money, was it not taken from salt? If you want money, salt is laid under
contribution—salt is taxed. We do not care for your traffic congestion on
the 1nilways. We do not eare for your high freight. You must give some
of the money back to salt. Salt cannot be mfade for all time a revenus
reserve, and a poor scapegoat for fresh taxation. That is the long and short

of it. The revenue that is in the reserve should be miade worth the salt
from which it has been taken.

Now, 1 was going to suy something about panga salt. I say it should be
revived ngum ag n cottage industry, which it used to be. Salt is the gift
of God and nature and-so very necessary for man, animal and the fields.
We are not uble to give ealt to our cattle, and our fields are starving.
Though 1 am, glad to learn that salt is well supplied to cattle and animals in
our Army, in the cultivators’ homes cattle have been without salt for theae
two generations. Big agricultural projects are in the making directly
under the Indian Governrmrent. 25 lakhs are being set apart for the purpose.
But will all this pomp ever bring salt to our agricultural cattle? Will even
twice this 25 lakhs buy duty-paid salt for any fraction of the vast aumber
of our uséful animals? Will it supply any percentage of the demand fcr
manure in our flelds? Salt is such a necessary of life—to man, cattle, and
even crops, and it should be made free. There should be no preventive
measures against its manufacture. TLet the old cottage industry be allowed
to go its mrerry course. You say punga salt is costly for there is scarcity of
fuel. But in Orissa only a few years ago, when free manufacture was
allowed in the famine area, I know how it was cheap to the poor man.
But all the same, I understand how you manage to call it costly. You
purchase pans in a factory, prepare the oven for which you employ the
services of paid coolies, spénd on every little preparation accessory to the
process, use fuel purchased at a distance of 800 miles and carry it at a
freight, caleulate all these items, then by a process of rule of three you find
out the rate per maund, and then you say the cost price is 8 a8, 6 ps. whereas
otherwise it ought to be perhaps less than 8 ans. 6 ps. How can that be,
may be the question. A villager in his cottage does not purchase his fuel
and the members of his family find occupation in the activity. Thus all over
the land people were happy in their cottages with industries like this. Salt
making was thus a good industry. Now the whole thing has been stopped.
With these few words T support the motion.

Khan Bahadur Barfataz Hussain Ehan (Paina and Chota Nagpur cum
Orissa: Muhammadan): I do not see why salt in India cannot be made
self-supporting by Government. I have with me the Annual Administra-
tion Report of the Northern India Salt Department and I find from it the
following figures of production of ‘salt. The Sambhar Lake, Didwana and
Pachbadra produce 97,20,756 maunds; the Khewra and Wardha mtines
produce 80,632,223 maunds. Then you have got the Kohat mines producing
4,84,765 maunds nnd the Mandj salt mines produce 1,28 280 maunds,
making a total of 1,88,90,074 maunds. I have left out the other figures,
because I could not get those for Bihar and other provinces, but adding up
all these figures we get a total of 2 erores of maunds at least. If this
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.quantity is properly manufactured and the industry is fostered by Govern-
ment, I don’t see why India should not be self-supporting in respect of salt,
‘There would be no need for any importation.

As regards Bengal, Bengal I think is sufficiently patriotic not fo fake
-any foreign salt. If you have a sufficiently large quantity of wagons and
convey salt from one province to another, and purify the salt properly, and
develop and foster the industry, I don’t think you will be short of salt and
‘will need to import any.

I simply wish to draw the serious attention of the Government to the
figures T have given. It is no good arguing the matter. It is sufficient to
-give these figures and if you get a sufficient number of wagons to convey
the salt from one province to another, that will remove the difficulty.
Bengal, as I have said, is sufficiently patriotic to see that no foreiga salt
is imported.

Maulvi Muhammad Yaknb (Rohilkund and Kumaon Divisions: Muham-
madan Rural):Mr. Kabiruddin Ahmed does not like Indian salt.

Khan Bahadur Sarfaraz Hussain Xhan: If he does not like it, let him
leave India. (Laughter.)) What is the good of his staving on here?
‘(T.aughter.)

An Honourable Member: The Assembly will bé very dull without him
'(Laughter).

Khan Bahadur Sarfarax Hussain Khan: Let them send some other man
-equal to him? (Laughter.) .

If Government only gives sttention to this matter, I don't think there
.should be any difficulty in making India self-supporting in respect of salt.
With these words I support the motion.

U. Tok Kyl (Burma: Non-European): Sir, it was not my intention
to intervene in this discussion, but the Honourable Mover this morning
has invited Members from Bengal and Burma to answer his question. The
-question ig u very simple one. He asks whether the people of Bengal and
sthe people of Burma like foreign salt better than the locally-manufactured
sult. This i not a difficult question to answer. My Honourable friend,
Mr, Neogy, has already answered for Bengal, and it is now my turn to
answer for the people of Burma. I am very glad to answer: ‘‘Naturally
we Burmang like local salt much better than foreign salt’’. In the pre-
British duys, Burma was self-sufficient in regard to supply of salt. But
nowadays Government have not given enough encouragement to the local
‘industry in Burna. I will not go so far as to say that they have killed
‘the industry, but I will say this much; that they have not done anything
for its encouragement, in fact they have discouraged the industry as much
ag possible in their power. Only two months ago I happened to visit
Amherst Town. It is in & district on the sea-board of Burma where salt
in being manufactured. I mede it a point to see some of the salt boilers
and T made some Inquiries about the salt manufactured there. One of
‘my :nformants said that nowadays it does not pay to manufacture salt.
He said that he had to pay the Government a duty of Rs. 54 on every
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1-hqusand viss of salt he had boiled, whereas the cost of production was only
a little over Rs. 20; that is, the duty on salt is about 250 per cent. of
the cost of production. He further told me that, during the past four
or five ycers, a good number of the salt factories had to be shut down on
account of the depressed state of the salt trade. This was in one district.
There is another sea-board district calied Myaungmys, where formerly a
good deal of salt manufacture was done, but since 1926-27 practically all
salt manufucture in that district has ceased. Sir, in spite of the fact that
Government is in the way, I am glad to note that there is a gradual increase

in the output of salt in Burma and a gradual decrease in the quantity
of importe:l foreign salt.

With these few remarks I heartily support the motion moved by my
donourable friend. '

Mr. Gays Prasad Singh: Sir, I would like to know whether my motion
No. 37-—Balt-tax policy—Kharagoda Salt Works—is substantially covered
by the present motion., ' .

Mr. President: Not at all. It is not covered by the present motion.
The Honourable Member will bave full opportunity of discussing the .
motion that he has put down,

The Honourable Bir George Schuster: Sir, it appears to me that the
points raised in this debate have touched on rather wider topiocs than were
actually referred to in the wording of the motion. The particular question
of making India self-supporting in salt and the undertaking of a Tariff
Board iuquiry has been dealt with by my Honourable friend Sir George
Ruiny, who is properly responsible for this aspect of the matter. Bug the
question of the administration of the salt department, which is properly
my own responsibility, is also closely connected with that other question,
for, a8 Sir George Rainy has said, the question as to whether the Tariff
Board inquiry should be undertaken or not, is largely dependent on another
question, namely, whether it will be possible to obtain evidence as to the
cost of manufacturing that white crushed salt which really iz the only
quality of salt which comes in question in connection with this particular
matter. Now, in a sense, that brings the matter back to the heading of
the administration of the salt department, for it might be argued that the
solt department ought to have done more than it has done to encourage
the manufacture of that quality of salt. In actual fact, I understand that
the manvfacture of white erushed salt at Karachi—which at present is the
only place in India where it has been demonstrated that it can be meanu.
factured on a commercial hasis,—the manufacture, T say, of that quality
of salt at Karachi has advanced to what may be described as a commercial
stage. The Government itself is not taking any direct part in it, but the
Government ig directly encouraging private enterprise to take up that msnu.
facture, and the question really is whether the labour nupply. at Karachi
is likely to be sufficient,—and thir means—the supply of skilled labour,
because in the manufacture of this quality of salt, skill and whole-time
labour is required. The question is whether a sufficient supply of that
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skilled labour will be available to make the manufacture at Karachi an
uppreciable factor in the supply of salt for Bengal. As the Honourable
Bir (eorge Rainy reminded this House, I myself have only recently come
in contact with this matter, and it is going to be one of my earliest tasks
to examine this particular question. It seems to me that it is possible
that ovents have moved since Government’s Resolution of last May suffi-
ciently far for us to be able to say that there is a prima facie case for
the Tariff Board inquiry on that particular aspect of the matter. On this
particulur question, I preserve that open mind which Honourable Members
-on the opposite benches have asked me to on every possible subject, and
antil 1 bave myself been further into the matter, I do not like to commit
myself definitely about it. But, as I said, I propose to pay an early
visit to Karachi, and as a dounter to the invitation which my Honourable
friecnd Mr. Duraiswamy Aiyangar offered to me this morning, if he would
like to come with me there and have a look into the technical questions
that are involved, I should be delighted to have his company. I think
there are very difficult technical points involved and I do not think that
the whole matter is nearly so easy one as the Honourable Members on
the opporite benches would have led us to believe in their speeches this
morning, But it is & question which is worth investigating, and, as I
say, I prcpose to investigate it.  Subject to that, I should disocuss the
matter with my Honourable friend Sir George Rainy and the time would
then come for making a further announcement on the subject.

Sir, on the general question of administration of the salt department,
various questions have been raised in the course of this debate. My
Honourable friend Sir Purshotamdas Thakurdas, this morning, made a
particular reference to the production of salt at Sambhar, and asked for
explanations as to what the Government’s conduct in that matter had
been, and what its policy for the future was to be. With your permission,
8ir, T will reply to the question asked by my Honourable friend, although
I realise that you might hold that it is not perhaps directly ‘germane to
this subject. But as he has raised it in this debate, I may be allowed to
give the information which he has asked for.

The recent shortage in supply of salt at Sambhar is due to & miscalcula-
tion as to the probable demand of salt which was made in 1927. In Sep-
tember 1027, as a result of investigations made by Mr. Strathie, the Officer
on special duty of the Central Board of Revenue, the Board decided that
Sambhar should try to work to a stock balance of 80 lakhs of maunds at
the end of a season, that is to say, in the month of June every year.
On this basis, the Commissioner wag told to restrict the output in the
season 1927-28 to 50 lakhs of maunds. This was based on the assumption
that the demand on Sambhar would be normal, and that the normal
market for Sambhar on the basis of the previous twenty years’ figures
would be about 65 lakhs of maunds a year.

It happened, however, that, at the very time these orders were issued,
forces were at work which invalidated the sssumptions underlying the
actusl recommendation. Prior to the middle of 1826, the price of imported
salt at Calcutta was roughly Rs. 65 to Rs. 70 per hundred maunds. As s
consequence of the coal strike in England and the shortage of tonnage (a
large number of the steamers that bring in salt from Aden, Ttalian East
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Africu gnd nearabouts are conl steamers from England which discharge coal
nf ‘ﬁ}lﬁn; ‘Port Said, ‘ete.), prices at Caleutta went up as high as Rs, 120
¢ hundred maunds. But even after the coal strike ended in Fngland and
¢onditions. in regard to tonnage became more normal, a ring of merchants
in Caleuttn, who controlled salt prices, kept up the price at that high level
for quite a long time—-in fact till the middle of 1928, since when the price
has fallen by stages to nbout Rs. 80 per 100 maunds. The result of this
gubstantial increase in the price of imported salt at Caloutta wag to throw
the marginal markets, notably Northern Bihar, into the hands of Sambhar
merchants. The result, therefore, was that, from some time in 1926
onwards, Sambhar. had been gaining the Bihar markets at the cost of
imported salt. In addition to this, it also appears that even eslsewhere
Sambhar was gaining to some extent at the cost of competitive sources.
like Khuraghoda and Khewra. The effect wag that, as against an estimated
normal .demand of 65 lakhs of maunds from Sambhar, the issues during
1926.27 amounted to about 72 lakhs, and in 1927-28 to about 85 lakhs of
maunds; and that at the end of June 1928, as against the balance of
80 1akha which we expected the Department to keep, there wag only about
61 lakhe. A mistake of that kind cannot, in the particular eircumstances,

be rectified quickly.

Salt is produced in Sambhar only between the months of November and
May, und the market is averse from taking salt which has not been washed
by a monscon because firstly, if the merchant took wet salt, he would be
paying duty, to some extent not on sodium chloride, but on water; and
secondly, because salt that has been washed by rain is cleaner and therefore:
commands n more ready sale. The position thus was that the salt in
slock would not be sufficient till after the next vear’s monsoon, that is,
till about - September or October 1929, when alone the next season’s salt
would be fit for handling. That is to say, the stock in June 1928, viz.,
61 lakhs ¢t maunds, wus much less than 15 months’ consumption, as
estimated by the merchants. That is how the shortage arose. 8o far as
possible, steps have been taken to avoid it in the future. Actually.
Sambhar is working at its maximum output during the present working
scason. and the neighbouring sources of salt supplv have been called into

play.
1 entirely agree with the general intention of the remarks of my Honour-
able friend that the Government should not bring itself to a position guch
as this, which enables a small number of merchants practically to corner
the supply of salt, and involves the risk of prices being put up to profiteer-
ing level. We ought always to keep a sufficient margin in hand. T will
not however go quite so far as he went in saying that it is_immaterial
how much salt we keep in hand, because we have to consider the loss
1ot only of interest on the cost of production, but loss due to wastage and
‘dnterioration. Serious losses were in faot incurred on this account recen.tly
at Kharaghoda, where stocks were allowed to mount up to an excessive
figure. The fact is that in this case, asin the case of all commercial
concerns. we have to keep n balance between excess nnd shortage of stocks.
| ean however assure my Honourable friend that the point is being kept
woll in mind and that everything will b done to avoid a similar occurrence

in future.
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Then certain points were raised as regards salt production in Orissa,
and reference was made by my Honourable friend from Orissa to recent
attenpts to set up a fuctory there, The Government of India have no
knowledge of the particular allegation. It is an agency subject in” Orissa,
and it must be the Bihar and Orissa Government that has dealt with the
alleged application. However, we will take steps to inquire into the
matter,

(enerally speaking, the possibilities of producing salt in Orissa sre,
according to the opinion of the Government, not at all favourable. There are
serious physical disadvantages. The brine does not contain as much salt
as could be expected, because the fresh water from the rivers flowing into
the sea is generally more than the normal quantity, Moreover the country
is subject to visitation of oyclones and there is a long monsoon period and
humid atmosphere. As far as the Government are concerned, the manu-
facture of salt became uneconomical when railways brought the salt into
Calcutta, as compared with the cost when it was imported by sea. And
Government, holding this view, are not prepared to undertake the manu-
facture of aalt on an uneconomical basis.

Pandit Nilakantha Das: May I ask the Honourable Member if he can
definitely assure mc of his giving a chance to any private individual or
company, if they are prepared to take it up?

The Honourable Sir George Schuster: I was just coming to that. I
. was going to say, that if the Honourable Pandit himself or anybody elsa
liked to apply for facilities to be given to ercet a factory, the Government
would give him every encouragement.

Sir, that concludes what 1 have to suy on this particular question; but
on the general question of the administration of the salt department, and
particularly on the question raised by my Honourable friend Mr. Gaya
Prasad Singh, which may possibly come up in connection with the suc-
ceeding motions, I might say something now, which would save the
time . . . ..

Mr. Gaya Pragad Siagh: 1f the Honourable Member will answer this
point just now, I won't raise it on the other motion.

The Honourable 8ir George Schuster: I was going to say that I might
be able to save the time of the House if, Sir, with vour permission, I made
my remarks on this point . . . .

Mr. President: I am afraid the Honourable Member will not be in order
in muking his remarks on other cuts at this stage.

The Honourable Sir George Schuster: It was my intention, Sir, to make
gome general remarks as to my policy in connection with the question of
the ndministration of the salt departmeat.

Mr. President: He should have done =20 when he made the motion.

The question is:

““That the Demand nnder the head ‘Salt’ be reduced by Rs. 100.”
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AYES—61.

Abdoola Haroon, Hsji.

Abdul Matin Chaudhury, Maulvi.
Acharya, Mr. M. K.

Aiyangar, Mr. C. Duraiswamy.
Aney, Mr. M. 8. '
Ayyangar, Mr. K. V. Rangaswami.
Ayyangar, Mr. M. 8. Sesha.
Belvi, Mr. D. V.

Bhargava, Pandit Thakur Das.
Birla, Mr. Ghanshyam Das.
Chaman Lall, Diwan.

Chetty, Mr. R. K. Shanmukbam.
Chunder, Mr. N. C.

Das, Pandit Nilakantha.

Dutt, Mr. Amar Nath.

Farookhi, Mr. Abdul Latif Saheb.
Goswami, Mr. T. C.

Gulab Singh, Sardar.

Haji, Mr. Sarabhai Nemchand.
Hans Raj, Lala.

Ismail Khan, Mr. Muhammad.
Iswar Saran, Munshi.

Iyengar, Mr. A. Rangaswami,
Iyengar, Mr. 8. Srinivasa.
J%giah, Mr. V. V.

Kartar Singh, Sardar.

Kelkar, Mr. N. C.

Kidwai, Mr. Rafi Abmad.

Lahiri Chaudhury, Mr. D. K.
Malaviya, Pandit Madan Mohan.
Mehta, Mr. Jamnadas M.

.
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Misra, - Mr. Dwarka Prasad.

Mitra, Mr. 8. C.

Moonje, Dr. B. 8,

Mukhtar Singh, Mr.

Munshi, Mr. Jehangir K.

Murtuza, Saheb Bahadur,
Sayyid.

Naidu, {(r. B. P

Nehru, Pandit Motilal.

Neogy, Mr. K. C.

Pandya, Mr. Vidya Sagar.

Purshotamdas Thakurdas, Sir.

Rafique, Mr. Muhammad.

Rahimtulla, Mr. Fazal Ibrahim,

Rang Behari Lal, Lala.

Rao, Mr. G. Sarvotham.

Roy, Mr. B. O.

Sarfaraz Hosain Khan, Khan Bahadur.

Shafee, Maulvi Mohammad.

Shah Nawaz, Mian Mohammad.

Shervani, Mr. T. A. K,

Siddiqi, Mr. Abdul Qadir.

Bingh, Kumar Rananjaya.

Singh, Mr. Gaya Prasad.

Singh, Mr. Narayan Prasad.

Singh, Mr. Ram ‘Narayan.

Sinha, Kumar Ganganand.

8inha, Mr, Siddheswar Prasad.

Tok Kyi, U.

Yakub, Maulvi Muhammad.

Yusuf Imam, Mr.

Maulvi

NOES—43.

Abdul Agziz, Khan Bahadur Mian.

Alexander, Mr, William,

Allison, Mr, F. W.

Anwar-ul.Azim, Mr.

Ashrafuddin Ahmed, Khan Bahadur
Nawabzada Sayid.

Bajpai, Mr. G. 8.

Bower, Mr. E. H. M,

Bray, Sir Denys.

Chatterjes, the Revd. J. O.

Coatman, Mr. J.

Cosgrave, Mr, W. A.

Crawford, Colonel J. D.

Orerar, The Honourable Mr. J.

Dalal, Sardar Sir Bomanji.

French, Mr. J. C.

Gavin-Jones, Mr. T.

Ghazanfar Ali Khan, Mr.

Gidney, Lieut.-Colonel H. A. J.

Hira Singh, Brar, Sardar Bahadur,
Honorary Captain.

Jowahir Singh, Sardar Bahadur
Sardar.

Keane, Mr. M.

The motion was adopted.

. Lall

, Mr. 8.

Lamb, Mr. W. 8.

Mitra, The Honourable 8ir Bhupendra
Nath.

‘Mitter, The Honourable Sir Brojendra

Moore, Mr. Arthar’

Mukherji, Rai Bahadur A. K.

Mukherjee, Mr, 8. O.

Rainy, The Honourable Sir George.

Rao, Mr. V. Panduranga.

Rau, Mr. H. Shankar,

Rau, Mr. P. R,

Roy, Mr. K. C.

Sams, Mr. H. A.

Sassoon, Sir Victor,

Schuster, The Honourable 8ir George.

Shillidy, Mr. J. A.

Singh, Rai Bahadur 8. N.

Stevenson, Mr. H. L.

Sykes, Mr. E. F.

Webb, Mr. M.,

Yamin Khan, Mr. Muhammad.

Young, Mr. G. M.
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Mr. President: The questiop ia:

“That a reduced sum not excesding Rs. 86,04,900 be granted to the Governor
General in Council to defray the charge which will ‘come in course of payment dariug
the year ending the 3lst day of March, 1630, in respect of ‘Salt’.” : -

The motion was adopted.
Demayp No. 85—FINANCE DEPARTMENT.

The Honourable Sir George Schuster: Sir, ] beg to move:
“That » sum not exceeding Ra, 10,74,000 be granted to the Governor General in
Council to defray the charge which will come in course of payment during the year
ending the 31st day of March, 1930, in respect of ‘Finance Department’."

Borrowing policy of the Government of India.

Sir Viclor Sassoon: Mr. President, I proposec to move my cut:
“That the Demand unden the head ‘Finance Department’ be reduced by Rs. 100.”
80 that 1 may deal with the borrowing policy of the Government of Indiu.

Bir, this question bas nlread{’ becn refefred to by speakers during the
4 pa. Bemeral debate on the budget, notably by my Honoursble friends

" Mr. Shanmukham Chetty and Sir Purcholamdas Thakurdas, and
has ulgo in part been replied to by the Honourable the Finance Member—.
which makes my task, on the one hand, easier and on the other, rather
more difficull 1n a way which will ne doubt be apprecinted by the House,
becuusce the difticulty in merely thut there is not so much to talk about as
thete might otherwise have been.

T understood, Bir, that Sir Purshotamdas Thakurdas' criticism of the
borrowing policy of the Government was rather to the effect that it, if it were
a private commercial concern, would be a company taking call loans for
capital purposes. He pointed out how various items, such as the Savings
Certificates, were being used for part of the general borrowing policy of the
Government, and the result of taking such action, instead of making issues
of long-term loans, would necessarily be an additional risk to Governmens..
If I have understood my friend correctly, I entirely agree with him in this
respect. Although a company, by taking call loans, may get that inoney
at a cheaper rate of interest and therefore make a slight saving every year,
that saving would be obtained at & very serious risk because, just at the time
when the company may be needing finance most, at a time of tight 10ney
for instance, there would then always be a risk of these loans being culled
in, thus adding to the difficulty of the administration. Therefore, although
the previous Finance Member may have found this policy of advantnge to
him, there is no doubt that it is a risky proceeding and it would make the
task of a Finance Member more difficult if the series of good monsoons
we have had so far were to cease and if we were to have an unlucky streak
of bad morisoons. The previous adnrinistration has been enabled to reduce
loan issues. The advantage to the previous administration of this reduc-
tion of borrowings has been that it caused a temporary shortage of Govern-
ment securities available for investment. There was more money waiting
to be invested in high-class securities than there were securities available,
That naturally caused a temporary shortage, which forced up the price of
Government securities, and so lowered the interest payable, and there is no
doubt that the Government did have an advantage in consequence of float-
ing their loans at a low rate of interest—at a rate which was unduly low

D
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even considering the good credit of this country; for I do not think that
any Member of this House will maintain that the credit of Indis is 80 high
that in the world’s money markets she could obtain her capital necessitios
at a lower rate of interest than Great Britain herself would be able to do:
and that was actually what was happening at the moment. At that parti-
cular moment, those that invested in the Governmeni of India Loun issue
were obtaining a smaller return than could have been obtuined by buying
British Government security even 'in gold dollars in the United States.
To this extent therefore the Government of India derived some advuntage
by its policy; but the main disadvantage to my mind, which was a conse-
quence of the action of the Government of India, was that capital, which
was desirous of being invested in Indian Government securities, was driven
abroad. That capital, which was perfectly prepared at that particular time
to invest itself in Government of India securities, went out of this country
and was invested in foreign gilt-edged securities, and is therefore to-dny not
available for tho needs of India. That is, to my rhind, onc of the greatest
disadvantages of that policy, nnd T do feel that if, instead of financing these
capital requirements in the way that Bir Purshotarndas Thakurdas pcinted
out was done, an increased loan had been issued, nlthough possibly u slightly
higher rate of interest might have had to be paid, the Government of India
would have financed a larger proportion of its requirements for the future
and would not have been in the position, which may-now huppen, of want-
ing to make larger loans than the market can absorb.

My Honourable friend, the Finance Member, pointed out the other
day that the country was suffering rather from a shortage of capital than
from a shortage of currency. 1th that statement I associate n:ysel?

*entirely. I therefore do mot quite understand how, with that opinion, he
so much emphasised the fact that he would only borrow abroad if he found
it impossible to satisfy his needs in this country. I agree that the question
is somtewhat an academic one as I shall explain in & moment or two. But
to my mind the only state of circumstances which would justify a statement
of that kind would be if there were sufficient capital in this country not

only for Government needs but also . . .. .,
Mr. President: Is the Honourable Member going to take long?

8ir Victor Bassoon: No, Sir, ten minutes.
(It was noticed that the Chamber clock had stopped.)

Mr., President: Can the Honourable Member make the clock move?
I wonder which Member of the Government of India is responsible
for seeing that the clocks in the Chamber are in working order.
I the Government of India are going to non-co-operate with this House
in this way, I do not see why the Chair should help them in the transaction
of Qﬂ‘icia.lkbusinessl The House stands adjourned till Monday morning at
11 o’clock.

The Assembly then adjourned till Eleven of the Clock on Monday, the
11th March, 1920,
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